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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
' Wednesday, 18th February, 1948

a

The Assembly met in the Assembly Chamber of the Council Hbouse at Eleven
of the Clock, Mr. Speaker (The Honourable Mr. G. V, Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS

OBAL ANSWERS
AFGANISTAN SUBJEOTS INTERNED IN INDIA

818, *Shrimati @, Durgabai (on behalf of Mr, R. K. Sidhva): Will the
Honourable the Prime Minister please state:

(a) whether any subjects of Afghanistan have been interned in India;

(b) if so, how many;

(¢) when they were interned and the reasons for their internment; and

(d) whether they are being detained under International Law?

The Honourable Pandit Jawaharlal Nehru: (a) No subject of Afghanistan is
now interned in India or placed under any kind of restriction.

(b), () and (d). Do not arise.

Mr. Tajamul Husain: May I know, Sir, whether these were interned by the
order of the British Government or by the order of the present Government?

The Honourable Pandit Jawaharlal Nehru: The Honourable Member is
referring to the past, because nobody iz interned now.

IssuE oF LicENOES FOR NON-CAPITAL G0ODS

314. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Com-
merce be pleased to state whether it is a fact that import licences were issued
for non-capital goods in spite of the declared intentions of Government?

(b) If so, what are the goods, their value, quantity and origin of their import
into India for the quarters ended 80th Septemuber 1947 and 81st December
10477

(¢) In view of the necessity of foreign exchange, what action do Government
.propose to take to discourage import of luxury goods?

. The Honourable Mr. C. H. Bhabha: (a) The Honoursble Member which
appear to be under a misapprehension. The Government of India have at no
stage declared that imports of non-capital goods would be totally stopped. As
will be seen from their Press announcement of the 16th May, 1947, import trade
conirol policy was stiffened with a view to making the best possible use of
India’s foreign exchange resources and to restricting imports of certain consumer
and other rton-essential goods which had arrived in the country in very sub-
stantial quantities. There are many non-capital goods which are not manufac-
tured in India and which are considered essential for the country’s economy,
imports of which cannot, therefore, be totally stopped. “ .

(b} The time and labour involved in the collection of these particulars wﬂr
he srarcely commensurate with the resultg that are ]i.kgly to be achieved,

(857) »*
.
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(c) The attention of the Honourable Member is invited to Government’s
announcement published in the-Gazette of India Extraordinary, dated the 12th
December, 1947, a copy of which has been placed in the Library of the Legis-
lature. Imports of purely luxury goods have been prohibited during the
January-June, 1948 shipping period.

Aot10N 0N CoyMUNICATION BY SEORETARY OF INDIAN AND EasTERN NEws PaPmRs
BooraTy

815. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Com-
merce be pleased to staté whether Government have received a communication
dated the Bth January 1948 from the Secretary of the Indian and Eastern
Newspapers Society embodying the unanimous decisions reached by the meet-
ing of the committee of the Society held in Madras on December 29, 1947, asking
the Government to ineclude certain additional items of printing materials of
essential use to newspaper publishers in the list embodied in the Open General
Licence IX which has been issued by the Chief Controller of Imports?

(b) If so, what detion have Government taken on the same?

The Honourable Mr. C. H. Bhabha: (a) Yes, Sir,

(b) The Bociety have been informed that Open General Licence No. IX has
already been cancelled with a view to enabling Government to keep a watch
on their exchange commitments, and that it is not possible to accede to their
request.. They have, however, been informed that shipments of goods which
were covered by that Open General Licence and which are made up to 8lst
March, 1948 will not require a licence and that licences for the import of
printing machinery and materials falling under Serial Nos. 67(1) and 67 (2) of
Part V of the Import Trade Control Schedule will be issued freely from all
sources.

APPLIOATION FOR REVALIDATION oF ImpoRrT LICENOES BY CHIEF CONTROLLEE OF
InroRTS :

316. *Shri Deshbandhu Gupta: Will the Honourable Minister of Commerce
be pleased to state:

(a) whether it is a fact that applications received for revalidation of import
licences by the Chief Controller of Imports before the 15th June 1947 have not
yet been disposed of;

(b) if so, whether Government are aware that this delay in dealing with
licences for goods under Open General Licence Nos. VII and VIII is causing in-
convenience and loss to the trading community of the country; and

(e) what steps Government propose to take in this matter?

The Honourable Mr, C. H, Bhabha: (a) and (b). No, Sir. On the contrary,
all applications received by the Chief Controller of Imports for revalidation of
old licences or for the grant of fresh licences for orders covered by Open General
Licences Nos. VII and VIIT have already been disposed of.

(¢) Does not arise, in view of my anewer to (a) and (b) above.

REHABILITATION OF REFUGEES FROM PAETSTAN IN AJMER MERWARA PROVINGE

317. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Relief and Rehabilitation be pleased to state the number of refugees who
have migrated into the province of Ajner-Merwara from: (i) Sindh, (ii) East
Punjab, (iii) other parts of Pakistan and (iv) the States adjoining the Indian
Tnion, during the period 1st August 1947 to 81st January 19487

#b) Whit is the number of refugees who have settled in the city of Ajmer,
=the towns of Beawar, Nasirabad and Kekri and other parts of the Province?

() Has any official record regarding the gommunities or the religious sects to
which such refugees belong, been kept by the loecal Government?
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(d) Have the Provincial Government taken any steps for the resettlement of
such refugees and have Governmint of India appointed any Relief and Rehabili-
tation Officer in Ajmer-Merwara?

() 1f 50, on what date was the officer appointed and what are his duties and
functions and is he under the direction and control of the Government of India
or the Provincial Government?

([} Do Goverumeut propose to appoint a Provine’al Advisory Board consist-
ing of a 'najoribty of non-officials to assist the Relief and Rehabilitation Officer
and the Custodian of Evacuee Property in the discharge of their duties and func-
tions ?

5

g) If so, what will be the constitution, powers and functions of such a Board,
and if not, why not?

* The Honourable Shri K. C. Neogy: (a) The total number of refugees in
Ajmer-Merwara is about 50,000. Tnformation regarding number of refugees
from various parts referred to by the Honourable Membér, has been called for
and will be laid on the table in due course,

(b) and (c). The information has been called for and will be laid on the
table as soon' as it is received.

(d) and (e). The Deputy Director of Reiief and Rehabilitation was appointed
with effect from 30th October, 1947. He is incharge of registration and rehabi-
litation of refugees and also registration of their claims for property left or
lost in Pzkistan. He was also looking after the Evacuees Property. He is
under the control of the Government of India. A Custodian of Evacuees
Property has also been appointed.

(f) and (g). The question of appointing an Advisory Committee consisting of
Officials and Non-Officials is under consideration,

OrpERS OF CHrEr COMMISSIONER AJMER MERWARA PROVINCE r¢ EXTERNING OF
SkE REFUGEES AND BANNING ENTRY OF OTHERS

318, *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Relief and Rehabilitation be pleased to state whether it is a fact that the
Chief Commissioner, Ajmer-Merwara passed any orders externing all the Sikb
refugees from the Provinee? If so, on what date were such orders passed and for
what reasons?

(b) Were the aforesaid orders modified or cancelled ? If so, for what reasons?

(c) Has the Chief Commissioner passed any orders banning further influx of
refugees from Sindh and other parts of Pakistan? Tf so. on what date and for
what reasons?

The Honourable Shri K. C, Neogy: (a) No.

{b) Does not arise. .

{¢g) Yes. The Chief Commissioner banned further influx of refugees on the

3£th December, 1947, when loeal resources in respect of shelter to the refugees
wore etretched to the maximum.

BEGISTRATION OF REFUGEES IN AJMER MERWARA ProviNcE

319. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Relief and Rehabilitation be pleased to state whether any steps have been
wken so far by Government to register the refugees migrating to the, Province
of Ajmer-Merwara? If so, what progress has been made in this matter? e

(b) If not, do Government propose to ask the Provincial Government or the
Relief and Rehabilitation Officer to take expeditious measures to register the

refugees settling in various places in the Province? .
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(¢) What progress, if any, has been made in registering the claims of these
refugees? s

(d) Is it u fact that allrrefugees are required to come to Ajmer, from various
towns in the province to get their claims for property etc., registered?

(e) 1f 8o, do Govermmnent propose to ask the Provincial Government to afford
fucilities to the refugees to get their claims registered with the S.D.0s or any
other appropriste officer, at the places where they ordinarily reside?

The Honourable Shri K. C. Neogy: (a) and (b) Yes. Upto the 1st February,
1948, the total number of families registered was 4,191 comprising of 24,901
persons. The registration was confined to Ajmer, Beawar, Pushkar and Deoli.

(c) The total number of claims registered upto 15t February, 1948 was 1.257
and the amount of the claims registered was nearly 6 crores.

(d) ANl refugees submitting claim applications have to make cerfain declara-
tion in writing that they have not registered their claims elsewhere. These
declarations have to be attested by a Registrar or an Assistant Registrar of
Refugee Camps, by a Magistrate or any other responsible gazetted officer of the
Government. In the earlier days of registration, complaints were: received that
considerable difficulty wag being experienced in getting the claims thus attested.
Instructions were, therefore, issued that members of the Provincial or Central
Legislatures including Hindu and Sikh members of the West FPunjab and
N.W.F.P. and members of the Advisory Committee of the Ministry could also
attest the Claim Forms.

(e) Provineial Governments and States have been requested to arrange to
register locally the claimg of refugees residing within their jurisdiction and
it is understood that they have taken the necessary steps in the matter,

Shri Sri Narain Mahtha: May I know if any claims have so far been com-
pensated by the Government of India or the Pakistan Government?

The Honourable Shri K. C. Neogy: No, Sir. The object of getting claims
registered is to obtain an idea, among other things, about the extent of the
property left behind by the evacuees from Pakistan. The question of compen-
sation is the subject matter of negotiations between the Government of India
and the Pakistan Government.

GoverNMENT HELP T0 REFUGEES AT DEoLI CAMP AND INHABITATION OF A NEW
. Towx
820. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minis-
ter of Relief and Rehsbilitation be pleased to state when the refugee camp at
Deoli in the Province of Ajmer-Merwara was opened and what is the present
number of refugees in that camp?

(b) What is the number of refugees who are being supplied with food ration
or clothing at Government cost and what is the amount that is being spent every
week cn such refugees? :

{c) Are Government aware that a number of refugee families are being accom-
meodated in each barrack, and if so, do Government propose to have the barracks
econverted into small rooms by putting up temporary partition walls of bricks or
wood ?

(d) Are Government aware that at Deoli, there is at present a large number
of pueca quarters lying vacant, sufficient to accommodate a large number of

»fugees 'and with arrangements for electric light and water supply?

.

(e) If so, do Government propose to consider the advisability of building a.
new town there, for he benefit of the Sindhi refugees who have already migrated
or arn row <eder the process of migration to the Provinee?

P
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1f) Will the Honourable Minister cons'der jn consultation with the Ministry
of Transport the question of expediting the proposed B.B. & C.I. Rly., Broad
Gauge new open line scheme connecting Kotah with Ajmer, thereby facilitating
the inhabitation of a new town nearby the Deoli detenue camp?

(g) What arrangements, if any. have been magde for (i) the education of the
children of the refugees; (ii) proper medical aid to them: and (jii) the protection
of their life and property?

(h) What help, if any, has been given by Government to the destitute
refugees by way of grant or loan and by the supply of food rations, clothes and
blankets or quilts? How many refugees were thus helped and what was the
amount spent thereon ?

" The Honourable Shri K. C. Neogy: (a) The Deoli Camp was started on the
24th December, 1947. The number of refugees in the eamp on 10th February,
1948, was 2,625, |

(b), (¢) and (d). The information has been called for and will be laid on the
table as soon as it is received.

(e) The question of building a new town is under consideration and will be
examined by the Rehabilitation and Development Board. .

(f) Yes, the matter js being considered by the Ministry of Railways.

(g) It ig proposed to start one or more primary schools in the Camp as early
as possible. There is a Government dispensary in Deoli town which is sup-
plying free medical aid to the refugees in the Camp. A separate dispensary
will be provided in the Camp if and when the number of refugees necessitates
it. Arrangements have been made to provide a police Guard for the Camp.

(h) Arrangements have been made to provide free food and clothing to the
destitute refugees residing at Deoli Camp—2,000 cotton blankets  costing
Hs. 12,000 have been despatched. The information regarding the total number
of refugees who have been helped and the expenditure incurred on free food,

clothing. etc., has been called for and will \be laid on the table as soon as i
is received.

CustoD1a¥ oF EvacUens’ PROPERTY AND TowxN EXpANSION ScHEMES I AJMEB
MERWARA

321. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minisber
of Relief and Rehabilitation be pleased to state whether Government hava
appointed any custodian for the property of the evacuees from Ajmer and other
places in the province of Ajmer-Merwara? .

(b) How many shops, houses. ete., of the Muslim evacuees have been
occupied by the refugees at Ajmer and other places in the Province?

(c) Do Government propose to help the Municipalities with funds by way of

or loans in their town expansion schemes for accommodating these
refugees ? If not, why not?

The Homourable Shri K. 0. Neogy: (a) Yes.

(b) The information has been called for and will be laid on the table as soon
8s it is received.

(¢) Government of India bave not received any requests for grants or loans
from Municipalities for their town expansion schemes. Such requests when
received will be considered. .

-

ImporT AND ExrorT OF CLoTH DURING YEARS 1042.1947 v

822. *Dr. P. S, Deshmukh: (a) Will the Honourable Minister of Commeres
be pleased to state the quantity of cloth imported and exporﬁed'ig each of the
Years 1942 to 10472 .
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(b) Do Government propose to permit any export of cloth during the vear
19487 1If so, what quantity? e e ey
f¢) Are Government aware that India is deficient in cloth? If 8o, what is the
reason for permitting any export?
~ The Honourable Mr. C. H. Bhabha: (a) The quantity of cotton piecegoods
imported and exported during each of the official years 1942-47 was as follows:

Year Quantity Tmported. uantity Exported
1942-43 13,131,225 yds, 381,473,%34,‘? ¥y
194344 3,752,361 - 544,414,748 ”

194445 5,204,497 ™ 487,123,099 ”
194546 3,186,815 » 406,813,433 ”
1946-47 16,209,781 . 363,032,296 . ‘

(b) Yes, Sir. The question of what quantity should be allowed for export
during 1948 is under consideration. )

(¢) Yes, Sir. It is, however, considered necessary to permit éxport of
limited quantities of cloth to foreign countries in view of the imperative need
for foreign exchange and in order to retain, in the interests of fubure export
trade, markets which have been dependent on ug for their cloth supplies during
ﬁ }J&St as well as those where we have been able to establish ourselves during

ast war, :

Dr. P. S. Deshmukh: Do Government scrutinise the trensactions mn regard
to this export of cloth?

The Homourable Mr. O. H. Bhabha: Yes, Sir; these transactions are soruti-
nised before a permit is given. :

Dr. P, 8. Deshmukh: Are Government deriving any profit or does the whole
profit go to the private companies? .

The Honourable Mr. C. H. Bhabha: These export licenses are usually given
o private individuals, but at the same time certain export permits are given
to our sister Ministries like the Fbdod Ministry which exchanges cloth for
foodgrains,

Dr. P, S, Deghmukh: Tz the Honourable Minigter aware that the priece paid
by foreign countries for our cloth is” thfee or four times the price of cloth that
obtains in India? .

The Honourable Mr. O, H. Bhabha: That is so. There is no price control
on the export of cloth excepting for a few destinations.

Dr, P. 8. Deghmukh: Have Government taken any steps to benefit the
State so far as these excess prices are concerned? N

The Homourable Mr. C. H, Bhabha: The only step taken in the past few
monthe has been the levy of an export duty.

Dr. P. S. Deshmukh: Will Government freeze all This cloth thai is to be
exported and see that the whole of it is exported through Government asgency?

The Honourable Mr C. H. Bhabha: That is not being considered.

Dr. B. Pattabhi Sitaramayya: May [ know whethér there is any embargo
on the export of khaddar from one province to another?

The Honourable Mr, C. H. Bhabha: That question does not arise in this
conneetion, but there is no such embargo.

~ Shri Deshbandhu Gupta: Is it a fact that these export licenses have been
on sale in places like Bombay and the licensees have been profiting by such
sales?

The Honqurable Mr. C. H. Bhabha: Several cases of the nature complained

of by the Honourable Member have been brought to our notice and suitable
sction has been taken against such persops. .
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Shri Ehurshed Lal: Are these permits given to manufacturers only or are
they given to middlemen?

The Honourable Mr. C. H. Bhabha: These are given to two types of
traders,—one called established shippers, and manufacturers sometimes happen
to be established shippers; and then there are other traders who are newcomers
in the trade.

Shri Deghbandhu Gupta: May I know what the Honourable Minister means
by ‘suitable action’? Has anybody been prosecuted?

Mr. Speaker: I am afraid, this information was asked for on a previous
-occasion on similar questions. It is no use repeating them.

Shri T. T. Erishnamachari: Will the Honourable Minister conaldel' tie
desirability of establishing a State corporation similar to the U.K.C.C, which
existed during war time for the purpose of canalising all these exports, in view
of the definite advantage that we seem to have in the matter of price over
other countries?

The Honourable Mr, 0. H. Bhabha: This question will be considered.
Rures re ComposrTION OF BoARD OF DIRECTORS OF FoREIGN CoMPANTES IN INDIA

323. *Dr. P. 8, Deshmukh: (a) Will the Honourable Minister of Commeres
please state if there are any rules and regulations geverning the composition of
the Board of Directors of foreign companies in India? If so, what are they?

(b) If not, do Government propose to frame any rules?
The Honourable Mr. G. H. Bhabha: (a) No.

(b) Government have under consideration a revision of the Indian Company
Law and the matter referrgd to by the Honourable Member will be considered
in that connection.

Shri Deshbandhu Gupta: Sir, may I be permitted to'put my questions now?

Mr, Speaker: I can make an exception just for fhis occasion but this will
not be treated as a precf’dent. Honourable Members must teke care to see
that they are present here in time. The Honourable ‘Member may put hig
questions this time,

Shri Deshbandhu Gupta: I was busy ab atother mt,l?.t?lng in Dr. Rajendra
Prasad’s place.

Mr, Speaker: That is no excuse.

ScrEMES OF DEVELOPMENT AND PLANNING AND DEVELOPMENT DEPARTMENT

324. *Shri Mohan Lal Saksena (on behalf of Shri M. Ananthagayanam
Ayyangar): (a) Will the Honourable the Prime Minister be pleased to state
whether the various proposals and schemes of development initiated by the
Jate Planning and Development Department during its existence are being given
effect to and if so, to what extent?

(b) Do Government propose to lay on the table of the House a detailed state-
ment showing the present stage of the various schemes chalked out during the
last two years and also the further action proposed to be taken on these plans and
schemeg?*

tc) 1s there any proposal before the Government of India for-the creation of a
geparate Ministry or Department for Planning and Development? |

(d} If the answer to part (c) ehove be in the negative, do Government fop se
to consider the desirability of creating a separate Ministry, or at least a dep
ment to lodk after Planning? ~

(e) If the answer to part () above be in the aﬁ:mstnve wipeh -will ib be given
effect; to?
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The Honourable Pandit Jawaharlal Nehru: (a) and (b). A summary of the
Central and Provincial Government’s Five-Year development plan is given in
Appendix 1 to the Report of the Advisory Planning Board. The execution of
development schemes by the Central and Provincial Governments commenced
in 1946 and will be a continuous process over a number of years. Annual
progress reports on the schemes under execution have been called for and are
being received. When complete information has been received in respect of .the .
year ending 81st March, 1947, it is: proposed to prepare a consolidated report
indicating the progress made. The report when ready will be placed on the
table of the House.

(c), (d), and (). The question of establishing a suitable Central machinery
for planning is under consideration. In the meanwhile the recent establishment
‘of the Rehabilitation and Development Board is a step in that direction.

CoMPENSATION TO INDIANS FOR LaNDS IN BuUrMA

325. *Shri Damoder Swarup Seth: Will the Honourable the Prime Minister
be pleased to state:

(a) whether it is a fact that the Government of Burma do not propese to pay
the Indian landowners full compensation but would pay only a nominal rent
for any land owned by Indians when it is brought under Government control;

(b) whether it is a fact that the value of the land owned by Indians in Burma
is nearly 80 crores of rupees; and

(¢) if so; whether Government propose to take up the question of the pay-
ment of full compensation with the Government of Burma?

The Honourable Pandit Jawaharlal Nehru: (a) The Tenancy Standard Rent
Act, 1947 and the Disposal of Tenancies Act, 1948 recently promulgated by
the Government of Burma have the cumulative effect of giving the Governmens
of Burma power to regulate or control lease of agricultural land and to require
the owner to lease out agricultural land in excess of fifty acres to whomsoever
Government might wish, the owner being entitled to receive from the persons
to whom such land is leased only twice the land revenue which he has to pa;
to Government. As land in excess of fifty aeres is not proposed o be acquiré
by the Government of Burma, the question of compensation does not arise,
although the legislative measures referred to affecting, as they do, the income
from land, may adversely affect the compensation payable to ' land-owners,
when the Burma Government give effect to their policy of nationalization of
land.

(b) Indians in Burma own over 2:5 million acres of land. The estimated
value of that land is not known.

(¢) The question of payment of compensation will arise when the Govern-
ment of Burma decide to nationalise land in Burma. Meanwhile the Govern.
ment of India have asked their Ambassador to make suitable representations
to the Burma Government about the severity of the effect of their recent legis-
lation on Indian landownmers,

INDIANS SETTLED AND WILLING TO SETTLE IN U. 8. A.
396. *Shri V. O. Kesava Rao: (a) Will the Honourable the Prime Minister
be pleased to state the total number of Indians who have settled in the U.8.A.?
(b) How many of them have been naturalized ?

— “,N(c)‘ Are there any Indians who have expressed their willingness to go to the
U.S.A. and settle there?

(d) If the angwer to part (c) above be in the affirmative, what facilities do
Government propg‘se to give to such persons? 4
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_ The Honoursble Pandit Javaharlal Nehru: (3) Approximately 2,405. This
inclu es‘{mmlgr_anﬁs from nglstan but excludes a number of students and
casual visitors, including businessmen, which may be estimated at over 1,200.

tb) Forty-eight up to the end of 1946.

Figures for 1947 not yet available.

(¢) and (d). Yes. The selection of immigrants to the United States of
America is made by the United States Government and, therefore, the Gov-
ernment of India cannot give any facilities in this behalf.

Shri V. C. Kesava Rao: May I know,

Sir, whether the Indians settled in

the United States of America are given the same facilities as are given to the

Buropean settlers?

The Homourable Pandit Jawaharlal Nehru: Presumably the Honourable

Méember is referring to those who have been
they have the same rights and facilities as

naturalized. If they are naturalized,
other citizens of the United States.

Tt they are not naturalized, then they naturally have not got the rights and

facilities of the citizeng of the U.8.A.
327. *[Withdrawn.]

DisaBLED Ex-sErRvICE PERSONNEL TRAINED AND UNDER TRAINING

328. *Shri V. 0. Kesava Rao: Will the
pleased to state:

La

Honourable Minister of Labour be

the total number of disabled ex-service personnel who were given voca-

tional training during the years 1946-47 and 1947-48; and
{b) the number of such personnel who are still receiving such training?

The Honourable Shri Jagjivan Ram: (a

Disabled were in the process of formation in
bis training during the year. The number o

fraining in 1947-48 upto the 31st January,

(b) The number of disabled ex-Servicemen undergoing train

January, 1948 was 966.
Shri V. ©, Kesava Rao: May I know, Si

men who are trained are given any finanecial ai

) The Training Centres for the War
1946-47 and no trainee completed
f trainees who completed their
1948 was 254.

ing on the 31st

r, whether these disabled ex-Service-
d after completing their courses?

The Honourable Shri Jaglivan Ram: No. They are not given any financial

aid after completing the course.

Shri V. C. Kesava Rao: May 1 know, ‘Sir, whetHer the Government is pre-

pared to give any loang to those people to

set up vocations for their training?

The Honourable Shri Jagjivan Ram: There are schemes for the formation

of Co-operative Societies of the trainees
asked to see t

and the Regional Directors have been
hat Co-operative Societies are formed for them.

Duries oF Lapour ADVICE OFFICERS
-
329, *Shri V. 0. Kesava Rao: Will the Honourable Minister of Lubour be
pleused to state the duties of the Labour Advice Officers?
The Honourable Shri Jagjivan Ram: There are no officers known as '‘Labour

Advice Officers’ under the Ministry of La
to the Conciliation O
d to this Ministry or to the Labour Welfare
| Government undertakings, e.g., Mints,

probably refersing either
missioner’s Organisation attache
Officers functioning in individual Centra
Ordnance depots, ete:
industrial relations in establishments

e Concilintion Officers are
falling within the ‘Central sphere’ and

sbour. The Honourable Member is
ficers of the Chief Labour Com-

generally responsible for

der the Industrial Disputes Ac%,

¢ they have heen vested with statutory powers under . 1 Die
1947, A statement indicating the duties and functions of Conciliation Officers

as well as Labour Welfare Officers is

laid on the table.

-t
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Officers and Lobour Welfare Officers
(I) Conciliation Officers.
(i) Maint of conti s touch with the state of relations between employers and

workers with a view to preventing industrial disputes and, where industrial disputes arise,
their settlement by concihiation.

(ii) Assistance in the formation and maintenance of voluntary negotiating machinery in
individual establishments. Ty negoliating . 7
melﬁ;ii} Examination of welfare measures and advice to employers, employees and Govern-

(iv) Administration of Labour Laws to the extent to which their administration is the
responsibility of the Central Government.

{11) Labour Welfare Officers (or Labour Officers).

(a) Maintenance of cordial relations between the management aid the workers generally
by £y as the gnised medium of contact between workers and the management. In
particular a ]:abcmr Welfare Officer is expected :

(i) to maintain close contact with the management on one side and the workers apd their
recognised trade uni on the other and interpret to either side the intentions,
aspirations and needs of the other;

{ii) to keep himself in readiness at all times to consider the grievances of the workers and
to strive for their redress, and _

(iii) to watch industrial relations and take all possible steps to prevent the occurrence
of disptes and where they occur, to maintain close touch with the Government
Conciliation staff,

(b) Maintenance of proper working conditions and securing of full co-operation between the
management and the workers. Especially, the Labour Wellare Officer is required to see :—

(i) that all statutory and contractual (explicit or implicit) obligations as regards working
conditions are fully implemented ;

- (ii) that workers, particularly new-comers to industrial life, are assisted to adapt them-
selves to their environment by proper treatment and advice;

(iii) that workers received their proper dues, particularly statutory benefits like the
Workmen's Compensation, maternity benefit, etc., and

(iv) that arrangements for first aid and otherwise for dealing with accidents are
properly understood and maintained.

(c) Adoption of welfare measures calculated to raise the standard of living of the workers.

In particular, the Labour Officer is_to advise the management as regards welfare needs inside

the factory (e.g., canteens, shelters, creches, etc.), as well as outside the fattory (e.g.. housing,

water supply and drainage, medical aid, educational facilities, recreational facilities. etc.), and

e'na'i.]n'e that the welfare amenities provided by the management are properly used by the
workers. + - I

CONDITIONS AND ‘anmsx_ncm OF Buﬁgamws 1 DELEI

330. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Works, Mines and Power be pleased to state the number of bungalows in Delhi
that have been requisitioned during the last five months?

(b) What ave the factors taken into considerat’on in selecting bungalows for
requisitioning ? _

(¢) Dd Government consider only their own requirements or also the neces-
sities of the owner of the bungalow while requisitioning ‘4?

(d) Have Government requisitioned any bungalows, occupied by the owners,
where the owners had »n other hungalows for their-use? :

(e) If =0, what arrangements have Government made to provide accommoda-
tion to the ownera? ¢

The Honourable Shri N. V. Gadgil: (a) 83 houses since August 1947.

{b) The following factors are generally talken into consideration:

¢ ¥ (i) Whether the house is being vacated by the occupants.

(ii) Whether the occupant had left Delhi and the house was vacant.

(iii) Whether the’ occupant owns some other house in Delhi or New Delhi.

(iv) Whether the presence of the occupant is essential in Delki when he
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has property elsewhere in India . o

(v) Whether the house is being sold to & person who wag not staying In
Delhi and whose stay in Delhi is not essential. ‘ )

(c) No; the necessities of the owner are also taken into consideration.

(d) No.

(¢) Does not arise.
O e Wl e g» e Refugees 38 : pilus v gy S8
] Edaiygd LS - & =Y Requisition s 5 4 Edopd - & Py P e

? a5 B LS g b 53 S
* Giani Gurmukh Singh Musafar: There are some refugees who happen to

own a house here and the same has been requisitioned by the Government.
Are the Government prepared to look into such cases sympathetically?
St THo Ao WEfT® : W@l aF a1 & ag A ITH gAE! B4 &

S Tl AT §, a8 A1 {HT ITF] @9 T€L FLAT TEATE |

The Honourable Shri N. V, Gadgil: So far as it is possible the Government
do sympathise with these men but where it becomes absolutely necessary these
premises have got'to be vacated.

- Shri Jainarain Vyas: Does the Government know that hungalows and flats
allotted to Government Officers have been occupied by non-Government people
during the former’s absence on duty or on leave?

The Honourable Shri N. V. @adgil: Unfortunately it iy so, Sir. Roundabout
700 tenements belonging to Government have been occupied by mnon-official
refugees and tactical efforts are being made either to persuade them to -give
them up or to use force where it becomes absolutely necessary.

- Shri Jainarain Vyas: Have Government arranged for accommodation for all
the officers who are roaming about without bungalows or flats?

The Honourable Shri N. V. Gadgil: It is an accepted principle with the
Ministry that the officials are to be given the first priority and every effort is
being made to accommodate them. But at the same time in view of the fac
that refugees came in and oceupied these premises and when Police Officers
go to take possession, every day I receive half a dozen letters of recommenda-
tion from persons including Honourable Members.

Shri Jainarain Vyas: Does the Government know that these officers who
have been deprived of their flats and bungalows have to pay the rents in spite
of the fact that they do not occupy the bungalows and flats?

The Honourable Shri N, V. Gadgil: If that is so, it will be taken into con-
sideration

e - oY HEA we AW FA qEaEe gg gATfee gewdr @ R
‘wnfeaay (officers) FY gwy anfemdd (officer) & gra v faar @y
g 3 RSt (Refugees) & waTe @Ta 7 FUY MG ?

Shri Mohan Lal Gautam: Do the Government think it expedient to accom-
modate thése officers with their brother officers so that the Refugees are nob
asked to vacate the houses? . .

The Honourable Shri K. V. Gadgil: Sir, T will seek your permission to
answer this question in some detail. There are nearly 13,000 officers wh,q ure*
in need of accommodation in (tovernment quarters. Nearly 5,000 officers h
apted for service in India from Pakistan and out of that we have been able to

accommodate about 2,500 and nearly 2,500 are literally on the streets. The
Ministry hag issued a direction that in case, any officer who ¥ occupying Gov-

A Foriad
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ernment quarters shares the same with other brother officer not only no step
wil! be taken against him but his conduet will be duly appreciated. I have also
re axed the rule in so far as the bungalows that are usually allotted to members
of this Assembly are concerned, and 1 have permitted them not to sub-let but
to share with such refugees as they find congenial to accommodate. In fach
this is & very big problem and the Government can only solve it with the co-
operation of all concerned including the refugees. .

RULES re ALLOTMENT OF ACCOMMODATION TO GOVERNMENT OFFICERS IN NEW
DEeLET

- 881, *Pandit Balkrishna Sharma: Will the Honourable Minister of Works,
Mines and Power be pleased to state:

(a: whether it is a fact that Government residential accommodation in New"
‘Delhi is allotted only to Government officers who are required to reside on duty
in New Delhi;

(b) whether it !s a fact that this allotment is made to Government officers in

the order of geniority, according to the date of their posting to s qualifying
appointment in New Delbi;

(¢) whether it is a fact that in the case of an officer who has been posted to
New Delhi from Simla, h's service in Simla is taken into account in determining
his date of posting for purposes of allotment of Government residential accom-
modation at New Delhi; and )

_ () if the answers to the above parts be in the affirmative, whether any dis-
crimination between Attached Office staff and Secretariat staff at Simla and/or
New Delhi exists as regards allotment of Government residential accommecdation
at New Delhi? N '

The Honourable Shri N. V. Gadgil: (a) Yes,

(b} Yes. The main eriterion for allotinent is seniority according to date of
posting in Delhi or Simla; but in eases where an officer has qualified for higher
clags of residence by virtue of an increase in emoluments the date of posting
for 4 house of his class will be the date on which he becomes out of class.

(o) Yes.

ted) No.

¢'HANGE IN TIMING OF MEETING OF ASSEMBIY AND EXTENSION
. OF LUNCH INTERVAL

Mr. Speaker: The House will now proceed with the legislative business.
Before we begin, I will make an announcement to the House about a change
in the timing of the meetings of the House. In pursuance of a very pressing
demnand trom Honourable Members that the Lunch interval should be extended
to an hour and & half instead of an hour and & quarter, the Assembly will, from
next Monday onwards meet at 10-45 a.m. instead of at 11 a.m. and will adjourn

for Lunch at 1 p.m. It will reassemble at 2-30 p.m. as usual and carry on till
5 pm. !

DAMODAR VALLEY CORPORATION BILL—contd.’

Mr. Naziruddin Ahmad (West Bengal: Muslim): Sir, I beg to move:

- in cbause 27 of the Bill, for the words ‘All expenditure incurred by the Central
Gnvall;l:::er:: for ]::m in connection with the establishment of the Corporation up to the date of
il establishment’ the following be substituted :

. | Government may advance funds necessary for and in connection with t:hc
mEl]:hrE:::r:i the véol‘porsﬁm’: fpto the date of its establishment and all sams so advanced’.”
L.

" t+Answer to this_queution laid on the %¥able, the questioner being absent.
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The purpose of this amendment is that the original ¢ ause does not clearly
empower the Central Government to advance money. The power to advance
money is only assumed. By this amendment 1 want to make it clear that the
Central Government has the authority fo advance money. As the clause stands,
that authority has not been given, but assumed. The Central Government must
have clear authority to spend money.

The Honourable Shri N, V. Gadgil (M
8ir, T do not aceept the amendment.

Mr. Naziruddin Ahmad: Then, I do not want to press it, Sir.
Mr Speaker: The question is:
“That clanse 27, atand part of the Bill.”
. The motion was adopted.
Clause 27 was added to the Bill,
Mr, Naziruddin Ahmad: Sir, I beg te mave:

“That- in clause 28 of the Bill, for the word ‘scheme’, the word ‘Corporation’ be
substituted.”

inister for Works, Mines and Power):

Sir, this clause reads, **All property acquired and works constructed for the
purposes of the Damodar Valley scheme, etc., ete.”’. The word ‘‘scheme’’
bes never heen used anywhere in this Bill except in this place. I feel that
“Damodar Valley Corporation’’ which has been accepted as the name of the
scheme should be a better expression. The word ‘scheme’ has never been
defined, nor even referred to anywhere else in the Bill. It of course appears in
the correspondence and in the voluminous literature that preceded the Bill,
but in this Bill this word occurs here for the first and the last time. I, there-
fore, submit that this amendment sghould be accepted. Again, with regard to

the word ‘‘scheme’’ if it is considered a proper noun, it should begin with a
capital letter.

Shri K. Santhanam (Madras: General): I think the amendment is not regu-
lar, Sir, because the Corporation has not yet come into existence. The Corpo-
ration comeg into being only after the Bill is passed by the Assembly.

Mr. Naziruddin Ahmad: The Honourable Member’s objection is falacious.
Wa are proceeding in anticipation of many things. We have used the word
“‘Corporation’’ in many other parts of the Bill. The amendment was in antici-
pation of the fact that the Bill would be passed and the Corporation would be
a reality. Anyhow, if the suggestion ig not acceptable to the House, I do not
want to press my amendment.

Mr Speaker: The question is:

“That clause 28, stand part of the Bill.”

The motion was adopted.
« Clause 28 was added to the Bill

Shri E. Santhanam: Sir, T beg to move:

“That in sub-clause (2) of clanse 29 of the Bill, for the words ‘Imperial Bank of India’, the
words ‘Agency of the Reserve Bank of India’, be substituted.”

The Honourable Shri N. V. Gadgil: Sir, I aecept the amendment.
Mr Spbaker: The question is:
«That in sub-clause (2) of clause 29 of the Bill, for the words “Tm

words ‘Agency of the Reserve Bank of India’, be substitated.” perial Buak of Indin'. the
The motion was adopted. S
Mr Nazirnddin Ahmad; Sir, T beg to move:
“That in sab

-clause (1) of clause 29, of the Bill, for the word ‘carried’. the word ‘eredite.
bo substituted.” -



870 CONSTITUENT ASSEMBELY OF INDIA (LBGISLATIVE)  [18TH Fub. 1948

[Mr. Naziruddin Ahmed] '

Sir, thig word *‘carried’ occurs in this context: “The Corporation shall have
ite own fund and all receipts of the Corporation shall be carried thereto...... T
I submit, the word ‘“‘carried” implies the carrying of some physical subsiance,
ag though money is carried in baskets, or boxes. What should actuaily be
done is money sﬁould be credited—that is, the transactions should be done by
means of book adjustments. This is the word usually used in accountancy.

Shri T. T. Krishnamachari: The practice in book-lkeeping is that ameunts
are carried over from the previous page to the next page.

Mr, Naziruddin Ahmad: Carrying over is merely carrying over & balance or

a figure from one page of the same account to another page.
Shri . V. Eamath: (C.P. and Berar: General): 'At any rate,, this amend-
,ment hardly carries convietion. : .
Mr, Speaker: The question isy
“That clause 29, as amended, stand part of the Bill.”

The motion was adopted.

Clause 29 as amended was added to the Bill.

Mr. Speaker: The question is:

“That clause 30, stand part ef the Bill.”

The motion was adopted.

Clause 80 was added to the Bill.

Mr. Naziruddin Ahmad: Sir, I beg fo move:

“That in clause 31 of the Bill, after the word *Corporation’, where it cccurs for the firat
time, a comma be inserted.” . )

Sir, this clause which consists of one sentence is very long and consists of
two ideas and the insertion of a comma after the word ‘‘Corporation” will give
some breathing time to the reader and subdivide the clause into two natural
parts. !

Mr. Speaker: The question is:

“That clause 31, stand part of the Bill.”

The motion was adopted.

Clause 31 was added to the Hill.

Clause 32 was added to the Bill,

Shri K. Santhapam: Sir, I beg to move:
“That after clause 32 of the Bill, the following new clause 324 be inserted :
39A. The Corporation shall have power to sp}!nd_such sume as it thinks fit on objects
authorised under.this Act other than irrigation, power and flood control and such
sums shall be treated as common expenditare payable out of the Fund of the
Corporation before allocation under Section 327" _

Sir, as the Bill stands ab present, there is no provision at all for expenditure
on matters other than these three, and therefore, this provision is necessary in
order to authorise the Corporation to spend on the “other activities” of the Cor-
peration mentioned in clause 21 and also in clause 12. .

The Honourable Shri N. V. Gadgil: Sir, I have been advised by the highest
constitutional authority in the House to accept this amendment in order not
to leave any doubt in the body of the Bill. Sir, T accept the amendment,

Mr, Speaker: The question is:
«That after clause 32 of the Bill, the following new clause 324 be inserted :
32A. The Corporation shall have power to spend such sums as it thinks fit on objects
authorised under this Act other than irrigation, power and flood control and such
- sutns shall be treated as common expenditure payable out of the Fund of the
.. Corporation before allocation under B tion 32'."

The motion was adopted.
New clause Ef_ZA wase added to the Bill.
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Mr. Speaker: The question is: ’

“That Clause 33, do stand part of the Bill."”

The motion was adopted.

Clause 33 was added to the Bill.

Clauses 34 and 85 were added to the Bill.

Shri Upendra Nath Barman (West Bengal: General): Sir, I move:

“That for clause 36, of the Bill, the following be substituted :

‘3. Disposal of profits and deficits.—(1) The uet profit if any, subject to the provisions
of sub-section (2) of section 39 or the net deficit if any, attributable to either of the two
main objects, namely irrigation and power, shall be credited to or made good by the parti-

ciphting  (Governments in proportion to their respective shares in the total capital costs
attributed to that object,

(23 The net profit if any, subject to the provisions of sub-section (2) of secti 39 or the
ne; deficit if any, altributable to the main object of flood control shall be credited to or
made good by the Government of West Bengal’.” :

The main difference between the clause in the Bill and my amendment
relates to sub-clause 2 of my amendment; that is to say, whereas in the Bill
Jtself, regarding the project of flood control, the Central Government proposes
to share the profits if any out of the project, it shelves the responsibility of
gharing any loss if it arises out of that project and throws it on West Bengal.

There are also amendments to this clause given by other members, wherein
it has been proposed that the proviso be omitted. My proposition is that
if Government will be prepared to accept the removal of that proviso from the
clause of the Bill, I am ready to accept that position and share equally with
the Centre either in the profit or loss that arises out of that flood coatrol pro-
ject. If, however, the Centre is determined that it shall not share any loss
arising out of the flood control projest, in that case my proposition is that the
Centre should let alone the province of West Bengal so far as its operations
regarding the flood control project is concerned. My reasons are as follows:

First of all, I submit, Sir, to the House that the Centre presages that this
flood control project is not likely to be a profitable concern.  That is quite
evident from the proposition as laid down in the Bill itself. If that be 50,
the Centrs should not interfere with the province of West Bengal so far as it
works the project of flood ‘eontrol within its area. There will be administrative
difficulty io joint operation of this flood control project, in this sense: there
are two projects, namely, the irrigation project and the flood control project.
In the irrigation project, the Centre will share the profit or loss along with the
West Bengal Government  But in the flood control project it shall not share
th loss that might arise out of that project. Both the schemes will have to
be et by taxation or increased rates upon the agriculturists of West Benga
province. ~ Now when the Centre will share the profit and uot the loss so far
as flood control is concerned it shall necessarily be the aim pf the administration
and the Central Government to so apportion the levy- of rates and taxes between
the -water rates and flood control rates so that there may be profit en both. Now
a5 our experiance goes in the past. we have seen that in irrigation projects, tha
agriculturists of West Bengal had already made vehement objections when only
water rates were going to be levied by the West Bengal Government up to the
amount which ig going to be spent over that project. I allude to>the water
rates that were once imposed upon” the agriculturists regarding thew
Damodar irrigation canal. In that project also, the Centre contributed—per-
haps T am not definite—to the tune of rupees 7 crores or a little more; and
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I'Shri Upendra Nath Barman. |

the Province of West Bengal had to bear the interest of it, pay the capital
sum contributed or lent by the Central Government and at the same time meet
the expenditure which was incurred in running the irrigation project. When
the West Bengal Government—at that time it was only the Bengal Govern-
ment—imposed u rate, it is the Congress who sided with the agriculturists
because the rates were so high that the agriculturists could
not bear them and they were put to great hardship. o from past experience
we find that even the agriculturists could not bear the water rates that were
imposed. This time it would be the policy, as 1 have said of the Centre to
impose both the taxes in such a way that there might be profit and the agri-
culturists in such a case would be doubly taxed as it would otherwise
create difficulties in the West Bengal Government, not to speak of the hard-
ship imposed upon the agriculturists. Secondly, I do not exactly know what
will be the items to be taxed, or what will be the manner in which the taxes
will be collected or who will be the persons who will pay this tax. It is not only
the agriculturists of West Bengal but the Railway Department and the Central
Government that will be immensely benefited by this project.

In the year 1918 when there was a heavy flood of the Damodar, it is the
railway department that suffered heavily due to many breaches and the conse-
quent stoppage of railway traffic. In 1942, there was another heavy flood
and there were many breaches and the railway department had to muke up that
loss with the expense of an enormous sum.

‘Bo this flood control project is not only the concern of the West Bengal
Government, but it is indirectly or directly a benefit to the Centre also. Will
the Centre be ready to bear any tax to be imposed by the Corporation or by the
West Bengal Government upon the railway there? T think not. Even if the
Centre agrees to it, I do not know upon what basis this tax will be levied.
Therefore, Sir, there will be administrative difficulty and there may be some
bad blood ereated between the Centre and the Province regarding the raising
and levying of flood control rates. In my opinion, and it is my humble sub-
mission to the Government and to the Members of this House, that as this
flood control project, which apparently is not going to be a profitable concern,
will directly or indirectly benefit the Central Government also in a major way,
the Centre should be charitable enough to denote this sum and keep its hands
.off so far as the administration of the flood control scheme is concerned.

In my opinion, Sir, it is a belated justice which is being done by  the
‘Centre to the province of West Bengal. Of course, those who are not in the
know of the condition of the West Bengal, especially in the district of Burdwan
aund its neighbouring areas, may laugh at it or scorn af it.

But I would ask the Government to look at the report of Sir Willinm Wilcox,
who was neither a Madrasi, Marathi nor a Punjabi. This report was written
many many years ago.  According to Sir William Wilcox the distriet of Burd-
wan and its neighbouring area were one of the wealthiest areas in the whole
of Hindusten. Sir William Wileox has said that in the year 1852 this tract,
the district of Burdwan and the district of Tanjore were the two wealthiest
parts in the whole of Hindustan. This project is going to benefit West
Bengal. Burdwan is now notoriously malarious but if you read the report
of Wilcox it will be evident fo you thet Burdwan was one of the hallowed places
in Tndis and malaria was unknown. After the railway strengthened the bund
on the left bank of the river in order to protect the E. 1. Kailway and  the
inter-provincial road was rnised to a sufficient height, so that there eould be
1o breach possible ¢Sir William Wilcox calls these bunds as ‘satanic bunds’)
malaria sprénl over that srea of Bengal, which was till then immune from it.
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Eka Jabo bardhamén korid jaton

Jatpn nohils kotha milibs roton

Jaton nohile kotha milibe roton
This means ‘‘I do want to go to Burdwan, though I have to proceed aloue,
because without taking care whoever had ever earned any jewels''. So formerly
Burdwan was one of the richest and healthiest places in Bengal but if-today
it is now one of the worst places so far as disease and malaria are concerned and
the agriculturist there is the poorest of any in Bengal, perhaps it is not alone
the fault of West Bengal but is also due to the deeds or misdeeds of the Central
Government. I have no reason to accuse the present Government. Neither
do 1 say that the railway line was not for the benefit of West Bengal. What I
want to say is that Burdwan has been reduced to penury from its most pros-
perous circumstances in days past. Now that Bengal has been reduced to one
third of its former size and economically she is s0 much handicapped. I think
it is only just that the Centre should either make a contribution of the whole
sum so far as the flood control project is concerned or if it be not so charitable,
T would ask the Central Government to be an equitable sharer and an equal
partner with the West Bengal Government so far as this non-profitable scheme
is concerned.

Mr, Speaker: Amendment moved :

“That for clause 36, of the Bill, the following be substituted :

*36. Disposal of profits and deficits.—(1) The net profit if any, subject to the provisions
of sub‘sectlzgn 2 o}tj section 39 or the net deficit if any, attributable to either of the two
main objects, namely irrigation and power, shall be credited to or made good by the parti-

cipating Governments in proportion to their respective shares in the total capital costs attri-
buted to that object.

(2} The net profit if any, subject to the provisions of sub-section (2) of sectiop 39 or the
net deficit if any, attributable to the main object of flood control shall be credited to or inade
good by the Government of West Bengal'.”

The Honourable Shri N, V. Gadgil: Sir, I sympathise...............
Mr. Naziruddin Ahmad: We do not want your sympathy.

The Honourable Shri N. V. Gadgil: Sir, I do not accept this amendment but
before I do that I should like to make a few observations, because it is a point...

Mr. Speaker: I am not calling upon the Minister to reply. At this stage
he may state his views but he will reply to the debate later on.

Tae Honourable Shri N. V. @adgil: Sir, this question of allocating the
capital cost as well as determining the proportion in which the participating
governments should bear the current expenditure was most exhaustively gone
into in the four conferences that were held and attended by the representatives
of the Governments of Bengal, and Bihar and also the Central Government.
The provision that has now been embodied in clause 36 has been agreed to both
by the Governments of Bihar and Bengal. But I am not merely asking the
House to reject the amendment on the ground that it has been agreed to by the
parficipating Governments. As a matter of fact this question of allocation
of expenditure on these three different aspects of the projects—irrigation,
power and flood control—is an extremely difficult proposition. In the case
of the Tennessee Valley this question was considered for years together and
ultimately what is known as the privciple of ‘‘alternative—justifinble expendi-
ture'’ was aceepted to be the most equitable. I do not want to go
into a detailed description of that prineciple, because it is a very highly techni-
cal matter but ali that' T want to tell the House is that this is the most equit-
able principle and it has reduced the capital cost with respect to the fiood aspect
considerably. Now in the capital expenditure on this particular aspect of t
scheme, namely flood, the Central Government has agreed to bear hslf the
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expenses and the Bengal Government is asked to bear the other half. It was

contended by my Honourable friend that the entire deficit should not be debited

to the Bengal Government and part of it should be borne by the  Central

Government. But I want to impress on my Honourable friend that the havoc

that is caused by flood is mainly confined, in fact 99:99 per cent, to Bengal

and correspondingly the benefit that will result from this will be ent.lrely that
of Bengal.

My Honourable friend referred to the sad plight of (Burdwan. As a result
of the scheme Burdwan will be a different city to live in and it is only there-
fore fair and proper that if there is any deficit on this particular aspect, it
should be entirely borne by the Bengal Government. There must be a
limit to the financial commitments to be undertaken by the Centre. On the
one hand I am asked not to press for central taxation so far as such corporations
are concerned and, on the other hand, I am also asked %o leave the sources of

provincial taxation untouched. I am also asked that the Centre should
12N contribute, should give subvention. As a matter of fact if there is

any Province in this country which has got most from the Centre but
which has managed it worst it is Bengal.

Mr. Naziruddin Ahmad: Not at all.

. The Honourable Shri N. V., Gadgil: I am not making this statement in
order to offend anybody. That is not my desire and not my nature either.
I only want to bring this fact to the notice of the House that in the famine of
1943 crores of rupees were given by the Central Government to Bengal and
when in 1946-47 the matters came up before the Stunding Finance Commitiee
we alwags found that the accounts submitted were not only not up to the
standard but were definitely bad.

Shri Upendra Nath Barman: That was the League administration.
Mr. Naziruddin Ahmad: The late lamented administration.

The Honourable Shri N. V. Gadgil: That was during the regime of the
Ministry that is no more. You cannot entirely disown the past. If you are
willing to have some of the advantages which the former Ministry may  have
conferred you must not discriminate between the benefits and burdens. Both
af them must go together. I therefore submit that on merits the Central
Government has gone as much as it could by accepting this principle of alter-
native justifiable cost. It has agreed to bear half the share of the capital cost.
It has kept enough sources for the Provinces. To go farther than this would
be unfair to the gensral taxpayer and I am not prepared for this. 8ir, I oppose
this.

Mr. Naziruddin Ahmad: Sir, we should be extremely grateful to the Honour-
able Minister for expressing his sympathy for the people of West Bengal. But
is sympathy enough where relief is needed” Suppuse native people
are suffering from famine or from desolation and ruin, would the Honcurable
Minister go to them and say, ‘“Well I have my sympathies for you, but I
cannot give you the food, clothing, money or help you really need”? We are
not ungrateful for the little sympathy which he has expressed. But something
more than sympathy is needed.

The Honourable Shri N. V. Gadgil: Like Oliver Twist you ask for 1nore snd
more. .

Mr. Nagiruddin Ahmad: We only ask a perpetual injustice to be remedied.
A tremendous injustice has been done to West Bengal by the act of the Govern-
ment of¢India—not the present Government but its predecessor. On acecount

*uf the misdeeds, miscalculations and injustices perpetrated by the late lament-
ed Government, Burdwan and West Bengal have been suffering so long. And
how? The Honourqrble the Minister says that Bengal is the worst in the matter
of management. It may have been so with regard to the famine aceount of

€ VR
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let us say, the misdeed of a particular Ministry. But
o taxpayers? That would be something
ence, according to

1943. That was,
should you on that account punish th
like ‘Chinese justice’. If a boy in China commits an off
Chinese justice, a8 the father is responsible for bringing the offending child
into the world, the punishment goes o The father. Here the Chinese justice
is poing to be meted out to us. It is said that the late Ministry which was the
offspring of the electorate in Bengal has committed some WrOng.-: And who
is responsible? The late Ministry. But who is to be punished? According

to the ‘Chinese justice’ (adopted by the Honourable Minister) the electorate
i Ministry and therefore the electo-

is responsible for bringing into existence that

rate, the people of West Bengal, must now be punished. I submit to the
Honourable the Minister for his better judgement—because I know he.is a
very straightforward and gympathetic man, and it is for this reason that 1
take the courage of appealing to him—to be & little more just and not werely
be kind and sympathetic. Just look at the amount of injustice that has bzen
committed by the Central Government—I mean the late lamented criminal
Government. (An Honourable Member: Not lamented). If you say ‘nob
lamented’ 1 shall agree with you-and T shall withdraw niy expression. 1 shall
say, that the late unlamented criminal Government that preceded the present
Government did it. What did it do? The East Indian Railway was to
constructed near Burdwan and the floods would aifect the safety of the railway.
At that time the railway was owned and managed by big British interests.
For their benefit a big exmbankment was set up on the left bank of the river
Damodar and that led to the annual inundations. T cubmitted the other
day at an earlier stage of the diseussion on this Bill that this embankment
created annual and widespread havoc in the district. On account of the
cinbankment a large number of water ehannels, which irrigated a large fertile
tract the leit side of the river were cloged for the benefit of the railway. This
ook away the fertility and introduced malaria. So far as the right bank
was concerned it was ravaged and devastated by floods every year and the
intensity of which incressed by leaps and bounds from year lo year. The out-
fall of this flood water into the Hooghly river was again closed because the
European shipping interests would be affected if the flood water with its sand
and silt fall into the Hooghly river making costly dredging operations necessary.
The Buropean shipping fhterests did not like to undergo the trouble and the
expense. So outfall must be stopped. What happened? The outfall on the
Hooghly was closed. The left side of the river was already strongly guarded in
the interests of the railway. There was huge accumulation of water in a large
part of the district, and the water resembled & huge lake. The result was the
right side of the river wes being devastated for the last 00 vears. The left
side was no better. The water channels were closed and irrigation was stopped
and a large tract of the district lay fallow for 90 vears. The Honourable
Member, Mr. Barman, ‘who is an ex-Minister of Bengal and who speaks with
considerable amount of inside knowledge, spoke in the right note when he said
that there has been a great deal of injustice done to West Bengal. He hus
quoted Major Willcox to say that Burdwan was Very prosperous in the ear'y
fifties. Bubt we can go back a little farther, to an indigenous authority namely
dini-Akbari. In that great book it is said that Burdwan was most highly
zdvanced in the matter of agriculture.  On account of the embankment these
water channels which irrigated the land were closed and there was flood on
the right side of the river, and we see the result now. You have really reduced

us to this and must now right the wrong.

. The mischief that has been done to West Bengal is due to the qrotection
gven to the rai'way and the shipping interests in Caleutta. The preseifum
ﬁc'-;;‘:;:?;gn? _ha& inherited the advantages of the railway without in the least

ging the sins which it must also inherit.  With wegard to the expect-
ed surplus of Rs. 10 crores in the Railway budﬁet. a quesﬁonghas,heen rai:epd'cs«s-
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to whether the General Revenues will have a large slice of it or not b-
tﬁut th]at the railways have committed so inuch dugl:nage to the province ofl.\?t'l:;t-

enga that I think the province of West Bengal should get something out of
the Central Government which now owns the Railway bv way of belated justice.
I submit, Sir, that the propositiou that has been sought to be estabiished
by the H'Ipendment is very sound. The Honourable Minister says thgf.. ne
stands for equrilsy and justice. It is just like two biothers agreeing start
a busm.ess‘ The elder brother in the shape of the Central Goverument has
the upper hand.  He says all the profits we must share, but the losses must
be borne by the younger brother—the Government of West Bengal. The
ilonourable Minister says that the Central Govermment bears half and West
Bengal bears the other half. But 1 submit in reakty, slthough the elder
brother is eager for a half share of the profits, I think the eider brother is the
better half and the West Bengal—younger brother becomes the worse: half,
baving to bear the entire loss. In these circumstances 1 beg to submis that
vhe matter should be considered not from the point of view of a superior autho-
rity, which the Honourable Minister possesses and who has been  well
established in this Legislature having an encrmous voting powér behind him
without any opposition in the House. It is therefore all the more necessury
that_the Honourable Minister should carefully consider all these aspects—the
miserable situation that has been created for West Bengal, the continuing
injustice that has been perpetrated for the last ninety years, and the amount
«f benefit that has been enjoyed by the railways and the Caleufta shipping
interests all these years. Therefore the Central Government should now
generously come forward and agree to share with the Provinee the joys and
sorrows, the profits and losses equaily. In these circumstances the proper
position would be that a share in the losses due to flood contral should also be
cheerfully accepted by the Centre. These flood ravages are the direct conse.
quence of the acts of the Government of India as it then stood, and in order
to give relief for the tremendous injustice which the predecesssr of the present
government perpetrated upon the people of Burdwan, that 1 think they should
also agree in fairness to share the losses. There is nothing improper but sheer:
justice in the prayer made on behalf of West Bengal. You should share our
losses. In fact that is so very simple and so logical that it should be accept- '
ed: but I do not know whether T am appealing to deaf ears.  If the Honour-
able Minister would open his heart but close his fist, if he would ouly
sympathize with our miseries but gives us nothing, then it is useless to argue.
But I ask the Honourable Minister to forget that he is an official, to forget. that
he has only a decision to give on behalf of the Central Government, and to
consider that West Bengal is ulso a fit object of his care and sympathy. T
think the principle of the amendment should be accepted.  If there is any
drafting change that is necessary, I think the Honourable the Mover would
certainly agree to that, but the principle should be accerted that flood control
should be also a matter for the Central (Government, having been the sole
author of the situation that West Bengal finds itself in toduy. With *these
few words I submit that the Honourable Minister should accept the principle
of the smendment and really give us some kind of relief, and not mers words
of syrupathy.

Shri K. Santhanam: I have great sympathy with the mover of the amend-
ment and at first I thought that the deletion of the proviso might be equitable.
But, Sir, we have to take clauses 33, 34, 85 and 36 together. Clause 33 says
that “"the Government concerned shall be responsible for the capital cost of the

works eotstrucled exclusively for irrigation in its Provinee”.  8ir, many

““"works will be jointly both for irrigation as well as for flood control, and now

nnder clause 35 the Central Government is placing 7 crores at the disposal of
‘he West Bengal Government. Now if the deficits and losses are to be shared
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equally, then they may not agree to allocate part of the capital only for flood
control. They may insist that the scheme comes under irrigation and so the
Bengal Government will be obliged to subscribe capital wherever there is a
juint project both for irrigation and flood control. The allocation of deficit
to West Bengal makes it more easy for that governrent to obtain capital
allocated to flood eontrol for irrigation projects also.  Now they can say ‘\What
does it matter o you?' and so even if it is partial only for flood control
though it is largely for irrigation, it may be paid out of flood control as capital,
Especially in the Tanjore district I know there.is hardly any project which is
meant only for flood eontrol. You put up a drainage dam and out of that
drainage channel there is land irrigated and therefore you get money  for
irrfgation while it is mainly intended for drainage. The Government will
say under clause 33 that the Bengal Government should subseribe it exclusively
for irvigation. But as the provisions are, it will be easier for the Bengal Gov-
ernment to contend “What does it matter? After all, if there is loss from flood
control, we are going to bear it’ and therefore rules can be made much more
Hexible, and from that point of view I think the Bengal Government themselves
have accepted the provision. Otherwise they would have objected to the provi-
sion.
Mr, Naziruddin Ahmad: That was the bad government referred to.

Shri K. Santhanam: From 1935 the Bengal Government has been bad to
the Government of India, but has been very good in its own interests. It hius
tried to get as much money from the Government of India as possible. 1 do
not think you can eall it a bad government from the point of view of getting
money from others. Of course how you spend the wnoney is another matter
into which I need not go, and therefore I think on reconsideration the pro-
posals as they stand may be most suitable even from the selfish interest of the
Bengal Government.

Shri T. T. Erishnamachari (Madras: General): 1 want to explain one point
only in respect of this clause. The position is the Central Government finds 7
crores of the capital for flood control operation and it appears that this amount
is more or less written off because we know that for several years to come, there
will be no return on it, at all, probably not even after 50 years, so that what
our friends want the Central Government to do is not merely pay half the
capital at charge which will remain unremunerative but also pay half of the
deficit, What they say is, if there is a profit, the Central Gevernment would
take it: but actually on the face of it, and in the light of our previous exper-
ience of simi‘ar projects, there will be absolutely no profit or any other direct
benefit so far as the Central Government is concerned. The real intention seems
to be that the Central Government is asked to undertake responaibility for il
eventualities. That is what it boils down to. What I would suggest is, 1t is
not a question of any appeal ad miseri cordium. Nobody need make an appeal
of that sort. The benefits arising out of this scheme of flood control might
probably outweigh the losses the Bengal Government might sustain, That is
a factor to be taken into consideration, and surely in the future set up there
will be provision for the Bengal Government to approach the Central Govern-
ment now and again for relief and subvention in respect of matters which are
beyond its conjrol such as floods and things of that sort. The matter can be
decided ad hoc every year or during a set period between the two governments
rather than import a particular rigid clause into this Bill where the Central
Government has been more than liberal, in that it has provided 7 crores of
capital for which it is practically going to get nothing. That is the crux of thg,
problem and there need be no question of any appeal ad miseri cordium to the
House on this matter. ) s

Mr, Naziruddin Ahmad: May I ask, S'r, whether the 'Hohograb]e Membeqr
was speaking on behalf of ‘the Governmeubmsigpn his own indlvlﬁwl_ account?
He has been making lavish promises for the future. Can I take it that he
‘spesks on behalf of the Government? i :
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Mr. Speaker: It is unnecessary to pub that question, It is obvious thut
he is not a Member of the Government and anything he says will not be
binding on the Government,.

Does the Honourable Minister wish to say anything further?

The Honourable Shri N. V. Gadgil: 8ir, I do not wish to accept this amend-
ment and beyond that I do not wish to say anything.

Mr, Speaker: Then I will put the Amendment to the House.

The question is:

“That for clause 36, of the Bill, the following be substituted :

‘36, Disposal of profits and deficits.—(1) The net profit if any, subject to the provisions
of sub-section (2) of section 39 or the net deficit if any, attributable to either of the two
main objects, namely irrigation and power, shall be credited to or made good by the pati-
cipating Governments in proportion to their respective shares in the total capital costs
attributed to that object,

(2) The net profit if any, subject to the provisions of sub-section (2) of section 39 or the
net deficit if any, attributable to the main object of flood control shall be
credited to or made good by the Government of West Bengal’.”

The motion was negatived.

Mr. Speaker: The question is:

““That clause 36, stand part of the Bill."

The motion was adopted.

Clause 36 was added to the Bill.

Mr. Nazi:4da Ahmad: S, I beg to move.

“That in clause 37 of the Bill, the words ‘from time to time', ba omitted."

This kind of amendment has been accepted by the Honuse on other occasions.

Ehe words *‘from time to time' are unnecessary in view of the General clauses
ct.

The Honourable Shri N, V. Gadgil: Sir I, do not aceept it.

Mr. Naziruddin Ahmad: The point is that another Honourable Minister
accepted this line of amendment. ~I submit that this House should be treated
similarly on similar oceasions and the treatment should not vary from Ministry
to Ministry. After all it is a matter of general draftsmanship; it should not
fluctuate with the presence of one Minister or the other in the House.

Mr, Speaker: Does the Honourshble Member desire that his amendment
should be put to the House?

Mr. Naziruddin Ahmad: Yes, Sir.

Mr. Speaker: The question is:
‘That in clause 37 of the Bill, the words ‘from time to time’, be omitted."
The motion was negatived.

Shri K. Santhanam: Sir, I move:

“That in clause 37 of the Bill, the words ‘and such interest shall be deemed to be part of
the expenditure of the Corporation’, be added at the end.”

I have dropped the word “‘revenue’’ in view of the amendment in the namec
of Mr. Mohan Lal Saksena which has been proposed for that purpose.

Sir, this Amendment has become necessary owing to the decision to subjeet
the profits of the Corporation to Central taxation. As the position now stands,
the term ¢‘capital” makes taxation come first and interest nfterwards because
titerest will be in the position of dividend. That will be a very unsatisfactory
position. We want that interest should be treated as expenditure and only if
there is any further.surplus, should that be treated as profit for purpsses of
taxation. Itwis for this purpose that I have brought in this amendment

-

.
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because if my.amendment is accepted, the interest will be treated as part
of the expenditure of the Corporation and so only what is left afterwards wiil
be subject to taxation.

Mr. Speaker: Amendment moved:

“That in clause 37 of the Bill, the words ‘and such interest shall e deemed to be part of
the expenditure of the Corporation’, be added at the end.”

The Honourable Shri N. V. Gadgil: Bir, T accept the amendment.

Mr, Speaker: The question is:

“That in eclause 37 of the Bill, the words ‘and such interest shall be deemed to be

part of the expenditure of the Corporation’ be added &t ‘Le end.”

The motion was adopted.

Mr, Speaker: The question is:

*That clause 37, as amended, stand part of the Bill.”

The motion was adopted.

Clause 37 as amended, was added to the Bill.

Shri K.- Santhanam: Sir, I move:

“That in clause 38 of the Bill, Mor the words ‘other expenses’, the words ‘all other
expenditure’, be substituted.’

Mr, Speaker: Amendment moved:

“That in clause 38 of the Bill, for the words ‘other expenses’, the words ‘all other
expenditure’, be substituted.’

- The Honourable Shri N. V., Gadgil: Bir, I accept it.

Mr, Naziruddin Ahmad: Sir, the House is not very much wiser for thc
laconic amendment and the laconic acceptance. I think the real difference
between the text and the amendment should be explained in order to enable
the House to follow the real scope and need for the amendment. It wi'l
be extremely helpful.

Shri K, Santhanam: For one thing it makes it read better. Theun it has to
be explained with reference to the original wording—

““. .. the interest charges and other expenses shall be added to the capital cost . . .. .. "

I think it was the official draftsman who preferred the existing phrase in-
stead of the phrase in my amendment. I find that there was no difference

The Honourable Shri N. V. Gadgil: I may be permitted to explain, Sir.
The provision in clause 38 is that—

“For a period, not exceeding fifteen years, from the establishment of the Corporation, if
the Corporation runs in deficit the interest charges and other expenses shall be added to the
capital cost and all receipts shall be taken in reduction of such capital coat.”

In. order to leave no doubt, ‘‘all other expenditure’’ has been substitried.

Mr. Naziruddin Ahmad: May I speak on this, Bir? The original cinuse
speaks of “‘interest charges and other expenses’’. When vou speak of interest
charges and other expenses, all other expenses are necessarily included. The
amendment wants to change the ‘‘other expenses” to “'all other expenditure’.
The words ‘‘other expenses’’ apart from ‘‘interest charges”’ include
““all other’’; and there is no point in changing .the wo ‘‘expenses”’
by the word ‘‘expenditure”. I think there is no real change; bhow
the sense is more beautified, or appeals to some ears better, I
fail to see. The explanation which has been given by the Honourable Minister
does not justity the need. I am not quarrelling with the real purpose; with that
I am in full agreement. But I think that the amendment is pointless, merely
because a draftsman is supposed to have favoured this—we have had enough of
the draftsman’s point of view; the House has, I believe, already oubgtown that
It has survived attempts on the part of the draftsmen to improve the dicti&ﬁ'ﬁ
It has su vived attempte on the part of the draftsmen to improve the diction.
phony nor in the interest of better sense nor in the interest of psychology, is
this smendment necessary. If amendmgntg of this type are® going to be
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accepted by the Minister, simply on account of beautifying the language, then
I beg to submit that many of my bumble amendments would have deservid
better consideration. .

Mr, Speaker: I do not think any further discussion on this point is necessa y
at all. If it is a question of something sounding better than the other, (o
the ear, it will depend upon the ear and different people have got different
ears. But, I was just wondering as to whether there could be any difference,
because I myself carried a feeling that ‘‘all other expenditure” would be
more clear statement of what is intended. It is possible that if we use the
expression “‘interest charges and other expenses”, it would perhaps be restricted
to expenses of the nature of ‘“‘interest charges’’. If that is not the intention
and the intention is to include every other expenditure in what is to be added
to the capital, then “‘all other expenditure’ clarifies the position, that ie how
I view it, of course as a lawyer, not as Chairman presiding here. I do nol
think there is much to argue over this point.

Shri H. V. Eamath: I think expenditure is always “‘incurred”’, not ‘‘added’’.

Mr. Speaker: The Honourable Member seems not to have followed the
scheme of the Clause. All other expenditure would be taken as a capital cost.
It’is to be added to the capital cost.

Shri H. V. Kamath: I was not referring to the scheme of the Clause. I
was subroitting that the word "‘added” after the word ‘“‘expenditure’ is in-
appropriate. :

Mr. Speaker: Well, that is a question of English language. I .cannot be
presumed to be an expert in the English language. I am putting the amend-
ment to the vote. : '

The question is:

“That in clanse 38, of the Bill, for the words ‘other expenses’, the words ‘all other
expenditure’, he substituted.”

The motion was adopted.

Mr. Speaker: The question is: _
“That clanse 38, as amended, stand part of the Bill.”

The motion was adopted,

Clause 38, as amended, was added to the Bill,

Clauses 89, 40 and 41 were added to the Bill, :
The Honourable Shri N. V. @adgil: Sir, T move: .

““That for clanse 42 of the Bill, the following be substituted :

*42(1) The Corporation shall be liable to pay any taxes on income levied by the Central
Government in the same manner and to the same extent as a Company.

(2) The Provincial Governments shall not be entitled to any refund of any such taxes
paid by the Corporation’.” o
This aspect has been sufficiently discussed in this House. 8o I do not want
to make any further comments on this.

o Mr. Speaker: Amendment moved:
*“That for clause 42 of the-Bill, the following be substituted :
‘42{1) The Corporation shall be liable to pay any taxes on income levied by the Central
Government in the same manner and to the same extent as a Company.
{2) The Provincial Governments X3...t be entitled to any refund of any such taxes
paid by the Corporation’.” 5
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Mr. Nagiruddin Ahmad: Sir, I move:
““That for clanse 42 of the Bill, the following be substituted :

‘42, Notwithstanding anything contained in any other Jaw for the time being in force,
the Cm'poration shall be exempted from Iiability to pay any tax on incom,
Corporation tax or any other like tax levied by the Central Government; and the
participating Governments shall also be exempt from liability’ to pay any such
tax in respect of any profits distributed to them by the Corporation.”

Sir, with regard to the draftsmanship of this amendment, I do nut claim
any originality; nor do I claim any originality for the idea of the clause. I
have bodily taken it as it stood in the original Bill. In the Seleet Commitice,

howevet,.........

* Dr. P. 8. Deshmukh (C. P. and Berar: General): On a point of order, Bir.

Is this not & negation of the amendment suggested by the Honourable Minister?
Mr. Speaker: The point to consider is that both of these amendments in

substance appear to be a negation of the original clause. That is what I was

considering. The fact that it is a negation of another amendment made by

some other member will not be the proper reason for ruling it out of order as

negative.
Dr. P. 8. Deshmukh: I think it is negative of both.
Mr. Speaker: It appears to be so. Let me examine it.

Shri T. T. Krishnamachari: May I make a submission, Sir? Supposing this
amendment is considered to be a negation of the original clause and it is ruled
out of order and the House thereafter votes down the clause, the position wiil
be that the Income-Tax Department can treat this Corporation as an associatio:n
of individuals and not mierely tax it but tax it as an individual. Some provision
will, therefore, have to be put in there for taxing or for mot taxing. We
cannot leave whole question in the air. The mere negation of an important
clause of this nature will leave the whole thing in a very queer position. What-
ever might be the practice in matters like these, this particular aspect I thini
will have to be considered by the Chair before the Chair gives a ruling.

Mr. Naziruddin Ahmad: T do not stand on technicalities, Sir. T have taken
the Clause as it stood in the original Bill. It was mutilated in a merciless
fashion in the Select Committee. The point involved is a matter of great
importance. We havé to consider whether the striet rules of technicality,
whether an amendment should not be a mere negation of the original propo-
sition or not for it to be ruled out of order, really apply here or not. In sub-
stance and on first impression, my amendment is merely a reversion to the
clause as it stood in the original Bill. The only question is whether it should
be rejected on strict technical grounds. On that, I beg to submit that in the
Belect Committee some words were taken out and the rest were kept. I want
to supply those passages which were taken out. In fact. T am merely sup-
plying a few words here and there which were omitted. Therefore, I ask you
to consider whether this -is really a negation of the original clause or it is
:ll;sl'llillg to take the clause back to its pristine purity. I shall abide by your

g.

Shri K. Santhanam: Sir, I do not think the rule about negation can be
applied to a Bill. Bupposing a word ‘not’ has been missed in a clause. If
g;:mab?d_y brings forward a motion to supply that word ‘not’, is it negation of
: e original clause? Therefore, so far as Bills are concerned, we are enti@
Iotgyogqse_any amendment, whatever the effect may be—even if it is negation™”
T 'tm' it is only for Resolutions and such purposes that that rule is applicable.
8 11‘ tlf’:;' applied here, then we shall be faced with all ‘manneg, of difficulties.
: :; con:;l:nth e should be no question shketmdmissibility as far"ss amendments
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Bhri H. V. Eamath: We are at liberty to even annihilate a Bill.

Mr. Speaker: I think there seems to be some misappiehension as regarde
the principle on which the negative of the original propositon is ruled out of
order, That rule is universal and will apply to all, whether it be a resolution
or a motion or a clause or an amendment. The principle seems to be that, if
it is a negative pure and simple of the proposition sought to be placed befors
the House, the House has got the liberty of rejecting it an attaining the negative
without the amendment. That seems to be the principle. For example, if a
person wishes that a particular clause should not be in the Bill, he need not
move that the clause be omitted. He need not move it as an amendment at
all.  The simplest course would be to vote against the clause and the clause
is deleted. That is the principle underlying the ruling out of amendments of
a negative character. The chief point which I was feeling doubtful about was
as to whether this particular amendment is a negative of the original clause or
not and not that whether the rule about the negative amendments being ruled
out should be put in force or not. It seems Honourable Members have argued
on that point. :

Mr. Naziruddin Ahmad: Sir, I have conceded the general rule.

Mr. Speaker: I was just considering the substance of this amendment and [
see some force in what the Honourable Member Mr. T. T. Krishnamachari has
stated tbat, mere vegation would mean dropping out this Section, which
means the Act is silent as to whether the Corporation is liable to pay or not
liable to pay. That will be the negative of the clause but the position will be
left in doubt and it will be perfectly competent for the Income-tax authorities,
under the taxing law, to come to the conclusion that the Corporation is liable to
tax even though there 1is no provision about its being liable #o
tax in this particular Act. What the amendment seeks to do is something
beyond mere negation. That is what I see from the provisions of the amend-
ment. It wants to secure positive exemption and not leave anything in doubt,
so far as the Income-tax law is concerned. It is this view that T was just
considering and I am inclined to hold that this particular amendment will not
be negative of clause 42. Any way, each proposition will be judged on its
own facts and merits.

Mr. Nagiruddin Ahmad: I am grateful for the clarification. In fact that is
not a mere negation but rather something more. We were confusing the
issue when we were arguing the matter. -

Now, Sir, the question is whether this Corporation should be exempt from
Income-tax and other taxes. That is the straight question. The decision
in the Seleet Committee seems to have been very hastily arrived at and in
fact at three different places some words were taken out. The Honourabl:
Minister has to come in again with an amendment.

Clause 42 stands like this:

““The Corporation shall be liable to any tax on income, Co ion -
like tax lovied by the Central Government™ » Corporation -cax or any otpee

The Honourable Minister's amendment is not like an elder brother's
amendment but like a step brotherly amendment and he wants not only to
tighten his grasp over the Corporation but to tighten the screws also. The
House will be pleased to note the rigour which the present amendment has
introduced. It says the Corporation shall be liable to pay any taves including
future taxes also. Perhaps there is a threat of imposing new taxes levied
by the Central Government in the same manner and to the same extent as
« eompany.. The Provineial Governments shall not be entitled to any refund
LH4ny such taxes paid by the Corporation. The sting of this amendment is
at the tail. So there is no principle of equality which guides the Honourable
Minister in approachigg the very weak younger brother—West Bengal. Of
course, Bihar iqalso in o similar -position. The amendment was introduced in
the Select Committee for the resS3numat this House has alread{ decided tu
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tax another Corporation, i.e., the Industrial Finance Corporation. This is also
a Corporation, so why not tax this Corporation also, that is the idea which
in a light hearted manner, the Select Committee acted. I however submit thab
the similarity between the two lies only in the name. There it is the Industnal
Finance Corporation and this is the Damodar Valley Corporation. We know
in a celebrated Shakesperian play that when a mob set out to déstroy all
consptrators, they caught hold of a man who answered the name Cina, and
asked him: ‘‘Are you Cina"”? He said: ‘‘Yes: but I am the Poet Cina and
not Cina the conspirator.” *““But poet or conspirator, you are Cina’ cried the
mob and he was caught hold of and done to death. Here the authors of- this
happy idea said to themselves ‘“We have already taxed a Corporation; this
undertaking is & Corporation. Let us therefore tax it.”’ In vain the Damodar
Valley Corporation cries in agony ‘I am the nation-building Corporation and
not the businessman’'s Corporation and should not be taxed.”” The Honourable
Minister says ‘‘Never mind, you are a corporation and you must be taxed.”
8o, unfortunately this Damodar Valley Corporation bears a bad name and las
to pay the penalty. S8ir, I beg to submit that there is radical difference between
the Industrial Finance Corporation and this Corporation. The object of the
Industrial Finance Corporation is to create a body which will finance industrial
concerns, individual persons, companies and others.: These recipients are busi-
ness concerns, They take loans to develop their business. Their business is
to make profits and the Government sets up a body to help that Body and thai
is a business body. They are all business concerns and are capitalistic pure and
simple. But does this Corporation resemble that Corporation in any way?
The beneficiaries of the present [Bill are the down-trodden and
suffering people of Bihar and West Bengal, specially  the
people of Burdwan district, for whom the Honourable Minister
hss abundance of sympathy. The beneficiaries will be the peopie
whose agriculture is destroyed, whose lands have been laid waste, whose irri-
gation has been stopped, whose vitality has been sapped by malaria, and who
have been paying high rates of rent but who are at the same time getiing nc
profits out of agriculture. It is to them that you are extending your help. It is
sgain a nationalised concern whose objeet is nation building. The Income-Tax
Act itself creates a large number of exemptions and the Honourable Minister
should consider whether this Corporation cannot claim the same kind of exem-
ption. For instance, the Act exempts trust properties, charitable institutions,
local authorities, interest on provident funds, provident funds themselves, and
80 on; and under section 60 of the Act exemptions have been allowed to educa-
tional scholarships, some military allowances and pensions, post office cash
cerpﬁcs.tes incomes, savings bank incomes, universities and educational msti-
t.uhons._ regimental institutions, and so on. These are some of the numerous
exemptions. The question is whether this is also a suitable institution to be
granted exemption. If you tax everything on the bania instinet of getting
as_much as possible you will be killing many institutions by this exacting
method. If you tax this Corporation its beneficial character will be impaired,
Government will be regarded as a business concern actuated by business motivcs
only. It would be a capitalistic approach to a problem which is humanitarian
in conception. Tf you tax this Corporation the cost of irrigation water wl
have to be raised as also the cost of electricity. and the cost of nation-building,
which this institution aims at will be increased. So the benefit and the rustice
Wh&"'h]?o“_“_"ant to give the people will be largely discounted. Tf irrigation water
and electricity and other things are taxed, all products out of it will be ren-
dered more costly and less profitable. So in this ease the tax will he imprgner
and unjust. If you forego the tax then in the long run the Central Gm-emmz%!’
I think, will not lose in the matter of taxation, because the beneficiaries of
(iihe scheme will get better returns out of their agriculbure and better profi‘s
ue to cheaper electricity. =By becoming more prosperous they~will be uble to
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[Mr. Naziruddin Ahmad]
pay better taxes; but they will be prevented from being prosperous if they ure
taxed at the source. I think the tax motive behind this clause is very improper,
and the Central Government will not lose in the long run if they will now forego
it. I submit that water for agriculture and electricity should be made as
cheap as possible. There are many poor cultivators who should be exempt
from payment of taxes because their income is less than Rs. 2.000. Hew
would you exempt them?

Pandit Thakudag Bhargava (East Punjab: General): Land itself is exempt
from taxation.

Mr, Naziruddin Ahmad: Agricultural land is not exempt; it is liable to pay
agricultural income-tax, and the West Bengal Government has already levied
agricultural ineome-tax.

Bo if you tax irrigation water the poorest will suffer. But in taxing people
who have made a eertain mcome you should exempt the poorer people. How
would you here exempt the millions of poor agriculturists? Government should
tax only the prosperous people and should not tax them before they are allowed
to be prosperous. So this tax, I submit, is in every way improper. In the
same way you could also tax the Universities if they make a profit out of
examination fees, or our educational institutions. Why not tax Govermmwent
itself —one department taxing another department? One day the Government
may tax housewives if they effect a saving out of bazar expenses, (An Honour-
able Member: Also the servants.) or the servants if they make profits. The
Corporation is a humanitarian venture and you tax those whom you pretend to
help. Youn might as well tax educatiornal institutions, sanitation, ete., and
perhaps people’s gnod looks and intelligence, until you tax people’s patience. The
Railway Ministér is here; it is his department which has been responsible for
creating this situation. In fact if any tax is to be levied it should be on the
railways. About the Tennessee Valley scheme it is well known that its succcas
lay in making water and electricity as cheap as possible. The Tennessee Valley
more Prosperous so as to be able to pay more taxes; they will buy more things
more prosperous 8o as to be able to pay more taxes; they will buy more things
and pay direct and indirect taxes. I see therefore no logic or reason about this
taxation at the source.

Then you must provide for refunds. Most of the poor cultivators’ income is
per head less than Rs. 2,000. If you tax the Corporation at the source wou
must arrange for exemptions for the poor and you force these poor people to
go to the income-tax authrities to plead for refund.

I do not envy the lot of a man who goes to the Income-tax Officer and tries
to get-a refund. Perhaps he will be caught in the net and he will be taxed.
I do not think he will try the experiment. It is costly. It is troublesume.
It is risky. In these circumstances a large number of people
would be taxed who should he exempted in the long run but %o
whom for practical reasons refunds would be out of the question. How would
you exempt them? In these circumstances, I ask the Honourable Minister {0
pause. It is a big departure from our tax structure. I ask him fo consider
kindly whether this taX should be a beneficial tax, and whether it is realiy
wanted, and whether in the long run by taxing the venture at the source the
Government will make any ultimate gain. I do not object to the Government
getting taxes but the principle is whether you will tax this institution at the
source. Thg similarity between the other Corporaton and this Corporation
is,&"us only in the nomenclature but, as I have explained before the difference
is rodical o spirif as well as in substance. I submit that this mischievous
import is introduced as a most pernicious priciple and T ask the Government
to pause. Now, it is the case of West Bengal and Bihar. But this Damodar
valley scheme is only the forerunmes—wimany other similar schemes. Those
Honourable Members who are not unfortunate enough to be inh.bitants of

ILP.M.
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these two areas, will have their turn later on. The shape of things to comwe
is in that direction. Other schemes are awaiting them and they will also be
taxed. I submit that the entire House should take it as a problem involving
principles—whether on sound financial principles you should adopt it. It is
no use pretending that you are trying to benefit the people when at the same
time you take away with the left hand what you are giving with the right haud.
In fact it does not look well to tax this nation-building institution at the souree.
The Honourable Minister has said that the Central Government should coutyi-
bute half and the Provincial Government contribute the other half and so they
are equal halves. But you say "I want the tax’". Then where is the equality?
You have the whip hand everywhere. In these circumstances there is neither
equality nor logic nor justice, Mere expression of sympathy will not cure the
injustice, 1 submit the situation to which the people of West Bengal have
keen reduced is due to the act of the Government, the very Government which
was the predecessor of the present Government which has now inherited their
rights and liabilities with their assets. In these circumstances the Gavernme’ut
should make a gesture. It will be appreciated throughout India; otherwise
this will-be a kind of sword of Damocles hanging over the heads of so mauy
other schemes. Large schemes are already under contemplation, and though
we are the first to be affected, we shall not be the last. Therefore, the tax
proposals should be wholly abandoned. I would ask the Honourable Ministe:
to stick to his first love. The first love was the original clause as it stood before
it went to the Select Committee, and that is what I wand to revert to. The
first love is always the best: the second love is always secondhand love.

The Honourable Minister has used a very powerful argument—that the
Provincial Governments had discussed and agreed to certain arrangements and
that has been used by him as an argument.

The Honourable Shri N. V. Gadgil: I never said it with respect to this.

Mr. Naziruddin Ahmad: That is what I was going to point out. I am grate.
ful to the Honourable Minister for anticipating the argument. He has in many
places advanced the srgument that the Provincial Governments have agreed.
Whenever that argument can be utilised for the purpose of taking something, the
Honourable Minister eagerly stands upon it. But when the question of taking
is concerned, the question of previous discussion and agreements and con-
sultations does not arise. That is the very point 1 was going to make and
the Honourable Minister has simply supported my argument—that when it
is a question of giving you say I cannot give you more although it is justifiable
and reasonable. because your predecessor Government, whom you describe az
the mischievous Government. that Government has agreed to it. You do not
want to give it to us because that Government has agreed: the mischievous
Government has agreed: the mistaken. faulty Government has agreed, ard
you prevent us from asking it because it is controlled by agreement. But
when it is a question of taking, you insert a clause in the Select Commitlee
apd say “‘I will take it"". We say “There is no agreement in this context”. I
submit that generous as the Honourable Minister is he should take these facts
into consideration and show his generosity not by a few sweet words of sympathy’
but by realism. Give us relief and not sympathy. T ask you to consider our
suffering and give us relief—some relief. ~Although it will be a gesture, it will
be highly appreciated. Tt will be something like a mere sentimental satis.’
faction to & harassed and much-injured people.

I submit that the Honourable” Minister should consider all these and not
merely stick to the prepared reply made in advance of argument. That would
be just like a judge hearing arguments after the judgment is writteh and sigped. -
As soon a3 the argument is heard the judgment iz dolivered. If the Honouﬁle
Minister will approach the problem in this spirit, 1 think there can be rn
free debate! And particularly for the resson that there is no opposition in this
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House, and though the Ministers are honourable philanthropic men, ready to do
good to the people, they have a collosal majority in the House, there is a danger
of being over-confident and of acting upon impulses and relying upon the
tremendous vote¢ behind them. If there was an opposition, things would not
have been carried like this. We are not functioning as an opposition. We
are submitting things not by criticism but by way of constructive suggestion.
Therefore I ask the Honourable Minister to consider my speech as something
like an opposition speech and then just to consider whether he has got to change
his opinion. I appeal to him in the name of the larger interests of the country
‘\and in the interests of humanity, which is said to be the basis of this scheme.

With these few words, I hope the Honourable Minister will give us relief
end not sympathy. .

Then, Sir, with regard to this amendment, it has raised larger issues than
would otherwise be implied on the face of it. It seems to me that the House
listens to the speech with some sympathy, with some affection and with &
charitable mind. The only difficulty is that the Honourable Mihister can
always rest assured on the feeling that the whole House will be behind him
whether he is right or wrong.

The Honourable Shri N. V. Gadgil: I cannot say that about you!

Mr. Naziruddin Ahmad: I have been supporting you. The Honoursbie
Minister should approach the problem in a realistic and sympathetic manner.
The Governmenv -is tackling many important and difficult problems in the
country in a really sympathetic manner. I am not eriticising the Honourable
Minister. They have got so many things in their hands but the people have
also their difficulties. The taxation is on a wrong principle and I submit that
on all these considerations this proposal to tax the institution should ve
abandoned and the original clause as it stood restored. It was a healthy clause
which should be accepted. Otherwise I shall go back with the impression that
the Honourable Minister has a large fund of sympathy but nothing else for us.
He has nothing to give us by way of relief in rupees, annas and pies. When a
patient is ill, he wants medicines. He wants suitable diet. The least thing
that a patient needs is mere sympathy without these. In fact that is not what
we have come here for. I do not want your sympathy. Take away all your
sympathy but give us some relief. I would rather prefer relief to sympatiiy.
You are dealing with the question of relief under the rehabilitation problem.
That shows that you have enough sympathy and you do not care for money,
effort or trouble. You are doing a tremendous amount of justice and are
giving relief to the refugees. Just consider the people of West Bengal as so
many refugees. During flood time they have to climb trees and be refugees
from their homes for a few days......

Mr. Speakei': I hope the Honourable Member will bring his remarks to a
close in a couple of minutes. He has said all that he had to say on the merits
of his amendment,

Mr. Naziruddin Ahmad: T have only one word to add. Give us something,
not vour sympathies.
iT. T. amachari: Sir, I support the amendment moved by the
Honourable Minister because it makes the position better than whet it is in the
Bill as it has emerged from the Select Committee. Actually the wording is so
imperfect that without an amendment in the manner in which my Honourabls
friend has suggested it, would be hopelessly inadequate. At the same time,
éﬁ‘jt introduces a new principle, a principle which is diametrically opposed to
he original intention of the Honourable the Mover himself as indicated at the
time the bill was referred to the Select Committee, T think it would probably
be desirable in the interests of the country at large that a few words should
be said about the possible implicadiwsz of this proposed change, .
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As regards the question whether this particular Corporation is going to
have any surplue which can be taxed by the Central Government first and
any surplus left over thereafter to be divided between the Cenfral Government
and the two Provinces in the manner determined by the various sections of
this Bill, I could say straightawsy that it is impossible that there is going to be
any surplus at all for any purpose for a very long time to come. The present
amendment is merely the enunciation of a principle, which Government
probably now wants to make a matter of policy for the future rather than, obtain
any tangible benefits by way of taxation. The question whether it is proper for
the Central Government, in a combined cooperative venture between itself and
two other provinces, to say ‘‘Well, I shall first take by way of tuxation a subs-
tantial portion of the surplus and then we shall devide the balance in the
manner we have agreed to”’, is one on which my Honourable friend has spoken

at length.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shri T. T. Krishnamachari: Mr. Speaker, Sir, before the House rose for
iunch I said that I felt that the Honourable the Minister's amendment is the
proper one but that there are certain issues arising from the chsinge that has
been made in the Select Committee that have to be brought to the notice of
the House and through them the wider public. 1 also emphasized the fact
that 1 saw no chances of the Central Government getting any taxation revenue
from this Corporation for a good number of years to come. It may be said
that this particular amendment was motivated by a similar provision being
found in the Coal Board’s constitution in England where the Board has been
compelled to pay income-tax and corporation-tax. On the opposite side there
is the T.V.A. experience about which much was said in this House. The
T.V.A. does not pay any Federal taxes though it seeks to boost its importance
by showing how much is being paid by way “of taxes to local bodies and states
bv the distributors of the T.V.A., people who take power from it and distribute
it. They pay an enormous amount of money by way of taxes. But the
T.V.A. does not poy any Federal tax. Soaon the one hand you have the exper-
ience in Britain and on the other you have the experience of an almost similar
Corporation in America. But then, if it is realized, as the Government would
undoubted'y have realized, that there is no money to be got and that this Cor-
poration is net on all fours with the Industrial Finance Corporation—where the
capital is entirely furnished by the Central Government and the Provincial
Governments of Bihar and West Bengal—why should this change be made?
In my part of the country, South India, there is a proverb that a person who
desired to eat flaked rice or beaten rice, and not having the wherewithal to
buy rice which can be so converted, to satisfy his desire took out mortar and
started beating the empty mortar with the pestle.  The reason for this
change is something like that. Tt is going to result in nothing immediately.
It is not going to alter the financial position of the Central Government or
the Provincial Governments to any considerable extent. - But there must be
some other purpose not related to this particular measure, some gsvchologigal
effect that is sought to be achieved by this amendment. That is about wha
T feel is behind the whole change which is now attempted and which, as I said
Just now, is not material. I know my honourable friend Mr. Naziruddin
pleaded for sympathy and all that. -

-
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Mr. Nasziruddin Ahmad: No. I did not want sympathy at all. We have
enough of it. I want relief. [

Shri T. T, Krishnamachari: If it is a question of recognition of rights, even
the rights are not going to be there. But I wonder how my Honourable friend
over there who is such a studious member who looks into every point, did not
find that there is another method by which his Province might benefit should
it happen that this Corporation is going to pay taxes. On a previous occasion
on a matter nov concerning this aspect of the guestion I said that if no mention
is made about taxation in the body some other results might follow and you
were good enough to accept that as a possibility. 1 put the position the other
way about. Suppose there is even this particular clause in the present
carefully drafted form is put in this Bill. What happens to Section 155 of
the Government of India Aet by which the Provinces are exempt in regard
to their incomes so long as they are earned by trading or other ventures within
the borders of their own province? What is to prevent the Provincial Gov-
ermuent asking for a refund of taxation. in so far as its own income derived
within the Province is concerned? And as the various Sections preceding this
particular Section give an allocation in regard to the capital at charge being
divided between various participating Governments it is made possible for
incomes to be apportioned on this basis and a Provincial Government will be
able to say: ‘‘This is the amount that is being earned by the capital that we
have invested and in our own Province on which central taxes have been
collected, so please refund this amount to us even if it is said in the Bill that
I’rovineial Governments will not be entitled to a refund”. Whatever we enact
here and whatever we might do here might alter that scheme of things; we
cannot go counter to the provisions of the Government of India Act as it stands
today. I am not raising a point of order, but I am mentioning that there is a
possibility of this particular provision being got over by a Provincial Governmeat
asking for a refund on the basis that there is Section 155 of the Government
of India Act. Until that section 155 is altered—it might be altered later on—the
position is more or less as if this provision does not exist at all or exists in the
same manner as it was prior to the Bill being committed to Select Committee.
T am sure the Government has available to it the services of very able lawyers
and this point will not have been overlooked. But I feel that the other
analogies quoted in support of this change were not merely not necessary but
irrelevant. Even- the instance of the Industrial Finance Corporation is not
very relevant. There probably it was right to make the change because there
are two sets of people in it, one the Central Government and the other the
public companies. If the income of the Corporation was not taxed the income
of the public companies obtained as dividend will not escape taxation. They
will pay when the money goes into their hand. It is ultimately the same
thing whether the tax is collected on the income of the Corporation or from the
income of the companies. Only the Central Government taxes its own in-
come. The position is not altered by the a provision of this nature or by its
absence. Here the participants are three Governments and the ftwo Govern-
ments really affected have the possibility of getting back the money if the
Act remains as it is today and until it is changed—as it might conceively change
when the new Counstitution ecomes. 1 feel it would have been much better
if we had not imported this particular provision. Probably the idea is as I
surmise it, of something else, that is a policy to be initiated now which wi'l
have some psychological effect on affairs later on for some cother different
purpose. I wish my honourable friend had not made this change in the
Select Committee.  Since he has made it T feel his own amendment makes
i better and fits in squarely with the idea that the Government has, and
" therefore his amendment has to be supported though I will once again em-
phosize this particul_ar_ point that the House will have to carefully note the
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implications of this provision and the resultant effects it will have on the
Provineial Governments. Whether the Provineial Goverhments will aceeph
them lying down or not is a matter that is best left to them.

Pandit Lakshmi Kanta Maitra (Wast Bengal: General): Mr. Speaker, 1
had no desire to intervene in this debate but for the turn which the debate
unfortupately took before the House rose for lunch. 1 want the House to
realize that the principle of taxation underlying the amendment tabled by my
Honourable friend Mr. Gadgil raises a very important issue. It is not con-
fined to the question of any benefit being derived by the Provinces of West
Bengal or Bihar. It affects the question of the future taxabion policy of the
Government of this country. I wm surprised to find the debate in connection
with this Bill carried on in such narrow channels. Does the House really
mean that this Damodar Valley Corporation is a project which is designed
only to benefit the Provinces of Bihar and West Bengal? If the House has
taken that view I shall indeed be very sorry for it. As a matter of fact, Mr.-
Speaker, this scheme, this Damodar Valley Project, is nothing new nor is it
meant solely for Bengal or Bihar. I remember last vear there was a full-
fledged conference composed of the members of the Central Government, and
also of the Governments of Bihar and West Bengal, in which T was also
invited to participate. There the matter was made absolutely clear  that
though this project happened to be confined within the geographical borders
of a particular province, its implications were far wider, and that it was an
all-India project intended to benefit the whole of the Indian continent.

8ir, I want the House to realise more fully what this project means, and
against that background this amendment will have to be seen. The partition
of this country has eut the economic unity of this ‘whole sub-continent with
the result that one part of the country, the Indian Dominion, is deprived of
the major portion of the irrigation facilities and establishments which undivided
India possessed. We have more of industrial production, industrial and minera
resources and of power potential, while the Pakistan Dominion has more of
- water potential, food potential and agricultural resources. I want the House
“to bear in mind that out of the total irrigational investments in this country,
more than half has gone over to Pakistan. Of the 33 million acres of land
which used to be irrigated by the canal systems in undivided India, about 20
millions have gone over to Pakistan. Therefore to that extent the whole
Indian Dominion has been impoverished.  Of the four lakhs cubic feet of
water which used to be conveyed by the canals in undivided Tndia per second
more than half has gone over to Pakistan. That is the position. Therefors
if India has got to be self-sufficient in the matier of food supply, these projects
must immediately be brought into operation. T do not think that this pro-
et is inteided merely for bringine commereial henefits to a particular province
ces or to the Centre. Now look at the price we are paving for food
in this country. During the last three vears this country has been paying
more than 100 crores ‘every wvear for importing food at fantastic prices from
foreign countries. Even for the few months commencing from the middle
of August to the 81st March 1948, we will have to pay more thar: 221 crores
of rupees for food to be imported from abroad. The eost that we have alreads
incurred in this respect will be more than double the cost of the entire irrign-
tional constructions which undivided India had.  This is the position,
Therefore this Bill is intended to give a lead for similar projects to follow in the

: very near future. Now the question has been raised

whether this eqgrporation,
¢ which is goine to be constituted by law. will he liable to pay taxes. Now, Sima,
this is~a matter which must be discussed at a verv bigh level in my opinion.

Tt is a matter of state policy. For the first time T am going to be seriouslv
told in this House that henceforth these undertakings would be, subjected to
the same Iaws, of taxation as anv othey .=:smercial undertakine. I ask the

or nrevin
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House very seriously to consider it it is goiug to give its umprimatur of sane:
tion to f:\hls dictum here and now. 1 am tod thet iu the Ipdusiial Fmance
Corporation 13iii this principie has been accepted in some iorm or other: bus
I have not the least nesitation in tell.ng the House that as I v.ew it the pro-
ject envisaged in this legislation is not on all fours with the Bili thut we bave
passed. This is described as the Damodar Valley Multi-Purpose Projeci. As
those who have read the Tennessce Valley Scheme and similar multi-purposs
jects are aware, there is a variety of purposes which are to be served by
schemes of this description. There is, for instance, irrigation. There is, for
instance, flood control. There is generation of hydro-electric power. There
«is navigation. There is improvement of agriculture. There is improvement
of health and sanitation. There is development of industry and thousand and
one things arising out of it. This is in the very nature of a multi-purpose
project. Taking the lowest view of it, if this irrigational project were 1o
irrigate half a million acres of land, and I believe my Honourable friend claims
that it will irrigate some three quarters of a million acres, assuming at the
lowest that it will irrigate half a million acres, with the implements of modern
agriculture, it will be producing a tremendous amount of foodstuffs. If the
cutturn is estimated at 30 maunds per acie, then you have only to multiply 30
by five lakhs to find out the food that will be produced for you. India has been
producing 44 million tons of food. She is short of at least five million tons,
or in other words the food shortage in Indin is somewhere about 6 per cent.
If this project is successful, it will reduce that margin of deficit to a considerabie
extent, and to that extent India as a whole would be relieved not oniy from
the task of importing food from abroad at al manner of absurd priges. but
enabled to conserve her foreign exchange which is so badly needed for her all-
round industrial development. So I submit that this is not a matter of purely
parochial or provincial, interest. It is s matter of all-India importance and
interest, and I beseech every member of this House to be elear in his mind that
the Damodar Valley Project is as much his concern as mine. Now the question
thet has been raised in this amendment is whether or not such an undertaking
should be subjected to central taxes. We have to decide omce for all what
is going to be the policy of our Government with regard to such undertakings.
Is the Government of India going to tax public utility services, for instance?
Railways are owned and managed by the Government of India. Then are the
incomes—the surpluses—of the Railway Department’ going to be subjected to
indome-tax, super-tax, surcharge, and all the rest of it? Are vou going to tax
incomes on telephones taken over by the Government of India? Are you going
$o tax income from the Posts and Telegraphs Department? Have you decided
that? Are you going to tax the corporation which is going to be started in con-
nection with the Sindri project? Have you decided that? If we have not
come to any decision with regard to these matters, is it at all advisable
on the part of my Honourable friend Mr. Gadgil o introduce casually

by an amendment a principle of such far reaching implications? T am afraid
T want to tell my friend

1 cannot consider this method as a very laudable one.
Mr. Gadgil that T share the apprehensions voiced here that for the next genera-
tion perhaps,—we will not see any taxes derived out of this Corporation, the
stage of taxation—will be a ‘ong way off. T do not know how this scheme is
going to fructify; there are so many_difficulties in the way. F am doubtful
whether we can actually proceed in the waw we wish fo, notwithstandine the
best intentions on the part of the Honourable Minister, the obstacles and diffi-
~1lties in his way seem to be overwhelming.

With such a prospect before him, may I ask my Honourable friend if he
has given his best thoughts to the question whether public utility undertakings
by the Government ‘of India like the Damodar Valley Corporation should be
subjected to income-tax and corpergtion tax? We want the rrmtter to he
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finally decided in this House on a clear, specific proposition direcily brought in,
but not in any surrepiitious way through a provision in this Bill or that; this
is not the way to do it. The honest siraightforward way to deal wish it is this:
let the Finance Minister come forward with the proposal that henceforth it is
going to be the financial policy of the Government of Iudiu 1o tex all manner of
undertakings, whether State or private—private undertakings are already taxed—
but all State undertakings such as the Railways, steamship companies, posts
and Telegraphs and let the final decision be taken on it. So long as that is
not done, I will certainly protest against this method.

1 wish to say, Sir, that in view of the fact that there is no prospect of
earning any income by the Central Government out of the Corporation within
the hext fifteen or twenty years, the Honourable Minister would be well advised
not to introduce this highly controversial thing into this Bill. We do not like
that the Government would plead in future that there have alreads been two
pracedents—that in the Industrial Finance Corporation and in the Damodar
Valley Corporation this principle has been accepted. I do not think that is the
proper way to do it. May I suggest to him that instead of drafting the
amendment in that way, he may put it thus —‘Such Corporation may be
liable to taxation.”” Of course, in taxation ineasures “‘may’’ does not heiy
you much. But T am certainly opposed to this method of approach. I am
not giving my opinion one way or the other—much can be said on either side.
But why not have a full-fledged debate on it? Why not have a full discus-
sion on the floor of this House? Let the House decide whether or not this
principle should be accepted as a matter of policv by the Government of this
country. Then we will have nothing to complain against.

You are talking of nationalization of all industries. My friend Prof. Ranga
is there. He is one of the exponents of that doctrine, not knowing fully per-
haps all it implications (Iwterruptions). Assuming that the State would
take over control of all important industries, the question would arise: are
you going to tax thern? In effect it does not matter much, Mr. Speaker,
whethehr wou take the income-tax from those nationalized industries or you sav
that no tax need be paid, because after all it is passing the monev from one
pocket of the Government to the other. But when there are two ‘parties the
position becomes different. Therefore, I would beseech my Honourable
friend not to do this.

“Bir, the House is aware that only the day before yesterday the Railway
budget was presented; it disclosed an anticipated surplus of rupees ten crores.
Now the Finance Minister demands a moietv but the Railway Minister does
not want to give it; therefore, to come to a decision, a Committee has been
set up. If you had decided that they would he subject to income-tax and
corporation-tax then this quarrel would not have arisen. Decide that point.
Unless you decide that main issue these controversies are bound to crop up.

But my opposition to his method does not mean that I do not understand
his difficulties, his anxiety to please the Finance Minister though he knows
very well that in the next twenty years he cannot pay him snything out of
this. Tf the insistence with which he supports it means that he has made
certain commitments to the Finance Minister, T am not bound by it, the
House is not bound bv it. There ought to be an enunciation of clear policvy
We must have a full discussion, a clear expression.of views on it. And this
que_s{:ion should be decided once and for all that henceforth sll Stat&® under-
t-avlnngs also are to be tazed: if not, 1 will oppose the taxation in this wav.
Sir, T oppose this amendment. ’

"Dr. P, S. Deshmukh: Rir. T have listened verv carefully to the wneeches
of the two Honourable Members, both of whem fortunately or unfortunatelv

come from. BGT'U?,&]. We, Sir, who do ndt belong to Bengal are not lacking
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either in sympathy of heart or the generosity of action for which my Honoura-
ble friend Mr. Naziruddin pleaded so much and so repeatedly. The Honourabie
Member who just sat down advanced certain arguments in addition to what had
been advanced by the previous Honourable Member from Bengal. The main
point that was just advanced was that it is necessary that the Government
should have a certain definite policy and, before that policy is decided upon,
this House should have a full-fledged opportunity of expressing itself, and
that in view of that discussion alone should any decision be taken.

As has already been pointed out to him, and as he has himself admitted,
the present Corporation would not in fact pay any taxes for a long time to come.

He mentioned one great advantage that was going to flow from the scheme,
and that was that the deficiency in foodstuffs for which we were paying so
dearly, was likely to be made up by the establishment of this Corporation and
the Daniodar Valley Project. . .

An Honourable Member: Not completely made up.

Dr. P. 8. Deshmukh: No. Actuslly, Sir, although India may be deficient
for a long time in foodstuffs, the amount of money that we are required to
spend has only recently been so large; we have not paid so dearly for our defi-
ciency in foodstuffs at any previous time and this present period of crisis, a
period of change and of dislocation owing to war, is not I am certain likely
to last so long as the Damodar Valley Corporation is going to take for starting
to function. Bo the promise of relief that my friend has held out as coming to
India because of the establishment and working of this Damodar Valley project
18 going to be far too distant to be taken into account so far as present emenr-
gencies are concerned. And his contention that we must take a decision one
way or the other and then stick to it whenever such a project is intended.

Pandit Lakshmi Kanta Maitra: 1 am sorry I did not say that. AN that
T said was that the taxation policy should be decided—whether or not thes=
undertakings could be taxed by the Government of India.

Dr. P. S. Deshmukh: 'That was what I referred to—the question of taxa-
tion. Now, Bir, the first thing I would like to point out to my learned friend is
that Governments are not carried on on mere formulas. There are no mathe-
matical formulas which can be laid down for any Government. .

The Honourable Shri N. V. Gadgil: Hear, hear.

Dr. P. 8. Deshmukh: So far as the intention of taxing this Corporation is
concerned, T am glad that at least on second thoughts the Governinent has
acted wisely. In the beginning the proposal was not to tax it. That was really
wrong because we had not the opportunity of knowing what the consequences
shall be. .

Already, Sir, because of one single mistake which was committed in the
beginning of exempting this Corporation from taxation my learned friends are
trying to hold the Honourable Member guilty of having promised something and
now having gone back upon it. Now, Sir, if we, for instance. ultimately decide
to exempt this Corporation and if the exigencies of timéd and circums.
cnees of the Government require that this Corporation should b

tuxed, T am sure there will he o veritable revolution if the Central Government

intend-d #0 do that. * 8o if we want to err on the safe side. T think the proposition

“low placed before the House by the Honourable Member is the wise one. If later

et the Centeal Govermnent can afford to give up the incame aceruing to it as a

result of this taxation, it would be welcomed to do so at any time and nobody

would object that because we had imposed taxes by one Act we were precluded
-

from acting otherwise. - \

3 PM.

-
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Then my learned friend argued very fallaciously in referring fo the Railways
and the Teiephones. Lf 1 may say so, the whole of the revenue of the Rail-
way Department and the Telephone Department is taxed. We tax it cent per
cent. The whole of the income that is derived from the Railways und the
Telephoues is the Central Government's revenue. There is therefore no
question of taxation of that revenue.

Pandit Lakshmi Kanta Maitra: My friend forgets . . . . . .

Mr.. Speaker: No replies. Only personal explanations.

Dr, P. S. Deshmukh: We are no longer labouring under the old regime when
private companies were there and they were allowed to make profits. We are
under a National Government and all the rupees ten crores which have been
saved from the Kailways is going to be the income and revenue of the Cen-
tral Government. So this argument that we would have to tax the kailways
and Telephones and if they are let free of taxation, we must also do it in the
case of tﬁe Corporation, is I think no argument in favour of the case which
my learned friend was putting forward.

Then, Sir, so long as the actual Corporation’s working is not going to be
affected for a long time, there is no harm in our putting down a provision by
which the revenues from the Corporation would be subjected fo taxation. If,
at a later date, we discover that not only this Corporation but every ot:,her
Corporation which is of a.multi-purpose nature, which are of a really nation-
building character and not merely a commercial concern and whenever we
think that this or such of them as may be selected ought to be exempted - from
taxation, and if it is justifiable and the Central Government coqld afford it,
then it would be time enough for the House to discuss and decide upon. I
think, Sir, the Honourable Members coming from Bengal should not take
smiss our voting in favour of the amendment because-we are not really lacking
in symputhy and if at any later date there is justification for an exemption,
certainly the House would be in favour of it. 'With these words, Sir, I support
the amendment which T think deserves to be supported. .

Shri Satyanarayan Sinha (Bihar: General): Sir, | move that the question
be now put.

Mr. Speaker: "The question is:

“"I'hat the question be now put.””

The motion was adopted.

Mr, Speaker: Now, there are two amendments before the House. one by
the Honourable Shri N. V. Gadgil and the other by the Honourable Member Mr.
Naziruddin Ahmad. Before I put them to vote, the Honourable Minister may
reply if he wants to. .«

The Honourable Shri N. V. Gadgil: Sir, there is not much for me to say,
because all the points have been discussed several times in the consideration
stage of this Bill ag well as on the occasion when the Finance Corporation Bill
was under discussion.

T have great respect for my old friend, Mr. Maitra, but he will pardon me
it T say that T remain unconvinced by his arguments. Tf the Centre is to be
asked in all difficulties and in all delicate situations for monetary help, it will
be only proper to leave some sources of revenue for the Centre. He referred

to Raflwavs and Posts and Telegraphs. They are all Departments of the
Government of India and whatever is saved automatically goes to the general
revenues. If it is the intention that this Corporation should be a Department
of the Government, that is another matter. We avoided that position for she
simple reason that a Corporation of this type must be run on sound husinesslike
z‘md commereiz] prineiples and in order to enable it to do so, some such provisiss,
is ubsolutely necessary. He nlso stated that for some time to come there is
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no chance of our getting anything EIH way of taxation. That is true to socine

extent, but I do hope, having studied carefully the scheme, the various Reports

and the l]teranurf_:, that it will not be long before this Corporation becomes not

only self-supporting but will certainly yield something to the Central revenues

and when it does that, automatically a part of it goes to both the Provinces.

My Honourable friend Mr. Naziruddin Ahmad accused me of not possessing
adequate sympathy for Bengal. I want to tell him that within seventy-two
hours ot my assuming office, the first thing that I attended to was the Damodar
Valley schenie and 1 do not want to say much, but if I had not been very much
interested in this and if I had not taken the keen interest that I have taken this
Bill would not even have been introduced in this Bession. I therefore invite the
co-operation of every member in this House, and particularly members who hail

» from [Bihar and Bengal who would be prima facie the first beneficiaries under
this scheme, although I agree with my Honourable friend Mr. Maitra that
prosperity is indivisible. I therefore request that this opposition which is based
ou wisunderstanding should not be carried beyond what has beon said already
on the floor of the House. There is o ulterior motive; there is no backing up
of the Finance Minister—the insinuations are quite wide of the mark,—there
is no effort to create any psychological background, but this is simply a method
whereby it is desived that as in the past, so in the future, the Central Love:s
ment has got to be run and it cannot be run unless there are adequate finances.

That is all, Sir, I have to say.

Mr. Speaker: So I am placing before the House first the amendment of
the Honourable 8hri N. V. Gadgil.

Mr. Naziruddin Ahmad: Strictly, Sir, my amendment should com first.

Mr. Speaker: lieally it makes no differences as to which is placed [wst. It
will be ultimately the vote of the House which will decide.

Mr. Nagziruddin Ahmad: It is a question of sympathy, Sir.

Mr. Speaker: Very well. 1f the Honourable Member wants sympathy. I
am prepared to accommodate him. T shall place his amendment first.

The question is: " .

“That for clause 42 of the Bill, the following be substituted :

42, Notwithstanding anything contained in any other jaw for the time being in force,
the Corporation shall be exempted from liability o pay any tax on income,
Corporation tax or any other like tax levied by the Central Government ; and the
participating Governments shall also be exempt from liability to pay any such
tax in respect of any profits distributed to them Ly the Corporation.

The motion was negatived.
Mr. Speaker: The question is:
“That for clause 42 of the Bill, the following be substitvied ;

42, (1) The Corporation shall be liable to pay any taxes on income levied by the Central
Government in the same manner and to the same extent as a company.
{2) The Provincial Governments shall not be entitled 1o any refund of any auch.tnxes

»

paid by the Corporation’.
The motion was adopted.

Shri K. Santhanam: May I suggest that the heading may be suitably
changed.

Mr. Speaker: The marginal note? That will have to be corrected, but it is
not part of the statute as it is often stated. '

, 'I'he question is:
“That Jause 42, s amended, stand part of the Bill."
#7 The motion was adopted.
Clause 42, as amended, was added to the Bill.
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Mr. Naziruddin Ahmad: Sir, before I move the amendment which I have
tabled there is one amendment which I think should be accepted at once. Ii
is about sub-clause (3) of clause 43. Here the expression ‘‘Dominion Legis-
lature” has been used which I attemped to introduce in another connection
with the sole object of removing it here. Now, 8ir, 1 move:

“That in sub-clause (3) of clause 43 of the Biil, for the word ‘Dominion’, the word
‘Central’ be substituted.” )

Mr. Speaker: 1 believe the Honourable Minister said once that !e would
aceept’ this amendment at a later stage.

The Honourable Shri N. V. Gadgil: Yes, Sir.

Mir Epeaker: The question is:

“That in suivclanse (3i of clause 43 of the Bill, for the word ‘Dominion’, the ‘word
‘Central’ be substituted.”

* The motion was adopted.

Mr, Naziruddin Ahmad: Sir, I beg to move:

“That in sub-clause {1) of clanse 43 of the Bill, the words ‘in consultation with the financial
adviser’ be omitted.”

Sir, the *idew of the financial adviser is & new one. It was introduced for
ghe first time in the Select Committee. Originally there was mo such thing.
This introduction creates some amount of misgiving in the mind.s_of some people
and that it would be something like a Gestapo chief to sit in judgment over
the so-called mis-conduet of the members of the Corporation. In fact if therc
is n financial adviser, he is really a financial adviser and must advise ¢
finaneial matter. There is po point in underlining this funetion. 1 believe
the clause upnderlines it unduly. I think, that if there is a t_‘lnanelal a&wsgr
that should be enough. That the Corporation should be required fo work in
covsultation with him goes without saying, but it has its unhappy implieations.
That is why T think that these words should go. It should be merely an advi_s_er
and instead of being an adviser, he is given a dominant place. That is he thing
which will go against the growth of self-governing ideas within the 001"90’?1"10“-
We should pot have in the guise of an adviser somebody who is really a chief or
who has got certain seeret overriding powers. He should be a sub_ordmate
officer to the Corporation and &s such his duty should not be emphasized and
{}f‘l!‘.?(‘]"[ﬁd iiltl’_l a Pow&r

Mr. Speaker: Amendment moved:

“That in sub-clanse {1} of clause 43 of the Bill, the words ‘in consultation with the financial
adviser’ be omitied.”

e Shri N. V. Gadgil: Sir, I cannot accept it, but only I want
to tell my Honourable friend that what is grammar to language, consultation of
financial adviser is to a. successful scheme.

Prof. N. G. Ranga: (Madras: General): Mr. Speaker, Sir, I think my
Honourable friend was also agreeable when we were making this amendment in
the Select Committee, but I find now that he had already added his Minute of
Dissent. may be on later advices. 1 dare say he knows that there is what is known
as Ghief Tinancial Commissioner for the Railways and he has direct access to
the Finance Member and in that way he is expected to look to the sound
finances of the Railways. We have a similar officer also for the Posts and
Telegraphs and another for Military Finance. 'We had all these things in our
mind when we were making the suggestion and after all when once you appoint
these three gentlemen as members of this particular Board, it is not expected
that they shotld be very well qualified in regard to finance and we want this
Corporation to hecome successful and in course of time to yield profit also, at
least not to go on incurring losses. Tt is not possible for this House to give
that much of consideration as is necessary in order to see that its fimances are
properly administered, nor will it he nossible for the (fovernment and thefi®
Department otherwise to give that much detailed consideration as to see that

-~
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it is carried on as a comiercial Corporation. Ii you make this financial sdviser
merely a subordinaté of this Board of three members, then it will not be possible
either for the Government or for this Legislature to ensure thas it will be worked
satisfactorily, that its budget will be framed and passed with due regard not
only to the canons of finance, but also canons of business. Therefore, Sir, we
thought it better to give an additional amount of power to this particular finain-
cial adviser. What does it amount to? It only amounts to this that this pur-
ticular officer is charged with the special responsibility of seeing to it that
the finances of this Corporation are properly administered and the budget is
properiy prepared and when the budget is being prepared that no loans are bein
suugested or any capital expenditure is being suggested or any  non-reeurring
expenditure is being suggested. He must give his individual attention to it and
stuke individual responsibility also and hold himself responsible to the Finamc:
Minister of the Government of India in addition to being responsible to the
corresponding  department of the Government. It is for that reason that we
wanted him to be there with this special responsibility. My Honourable friend
has suddenly brought in this word ‘Gestapo’. There is no such thing as that in
our conception anyhow. He did not make any such suggestion at the Committee
stage. We certainly wanted him to be watch-dog of the Government of India,
to be the watch-dog of the Finance Department of the Government of India, to
be the watch-dog also of this House, but in a sort of indirect manner.

The three other members of the Board are not going to be members of this
House and are not going to be politicians or any such thing. They are going
to be officers of the Government; they are going to be responsible to the Govern-
ment, but in their own way and therefore they need not take any offence at this
additional power given to this particular officer, a fourth officer. In regard to
everything else he may be subordinate, but in regard to this particular matter he
must necessarily be able to assert his right, to advise them, and to be con-
sulted by them and if there was to be any difference of opinion at all, between
him und the other three Members, then he should have direct access straight-
away to the Department concerned, and if necessary, to the Finance Minister
also. Therefore, Sir, T think the House will be well advised to accept this pro-
vision that we have made in the Select Committee and to reject my Honour-
able friend’s amendment.

Mr. Speaker: The question is: .

“‘That in sub-clause (1) of clause 43 of the Bill. the words ‘in consultation with the financial
adviser’ be omitted.”

The motion was negatived.

Mr. Naziruddin Ahmad: B8ir, I move: o )

“That in sub-clause (1) of clause 43 of the Bill. for the words ‘financial adviser’ the words
‘Financial Adviser' - be substituted.” . i

I think this officer has been described in othgr places in capital letters and
this must be the same old gentleman who has been described by Prof. Raiga
as the watch-dog of the Central Government. TF so, I think he is here a
spaniel and not a bulldog. R .

Mr, Speaker: T think it is not necessary o have a discussion on this. We
will take it for granted that wherever there are mistakes like this the drafts-
man and the printer, will see to them; but I cannot give ths assuranece that
they wijll not commit further mistakes.

The question is:

“That clause 43, as amended, stand part of the Bill.”"

The motion was adopted.

Clause 43, as amended, was added to the Bill.

The Henourable Shri N. V. Gadgil: Sir, T move:

== "That in sub-clavse (1) of clause 44 of the Bill, in item (xi), the words ‘living in the area

of operation be omitted.”
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Mr. Speaker: The question is:
“That in sub-clause (1) of clause 44 of the Bill, in item (xi), the words ‘living in the area
of operation’ be omitted.” :
The motion was adopted.
Mr. Naziruddin Ahmad: Sir, I move:
“That in sub-clause (1) of clause 44 of the Bill, in itsm (x), the weord ‘and’ be added at
the end.”
The Honourable Shri N. V., Gadgil: Sir, I accept the amendment.
Mr. Speaker: The question is:
“That in sub-clause (1) of clause 44 of the Bill, in item (x), the word ‘and’ be added at
the end.” :
The motion was adopted. )
+ Mr. Naziruddin Ahmad: Sir, I move:
“That in sub-clause (5) of clause 44 of the Bill, tor the word ‘dominion’, the word
‘Central’ be snhstituted.”
The Honourable Shri N. V. Gadgil: Sir, I accept the amendment,
Mr. Speaker: The question is:
“That in sub.clause (5) of clavse 44 of the Bill, for the word 'Dominion’, the word
‘Central’ be subsiituied.’’
The motion was audopted.
Mr. Speaker: The question is:
*That clause 44. us amended, stand part of the Bill."
The motion was adopted.
Clause 44, as amended, was added to the Bill.
Clause 45 was added to the Bill.
Mr, Naziruddin Ahmad: Sir, I move:
“That in clause 46 of the Bill, the commas sfter the word ‘may’ and ‘India’, be omitted.”
The reason is that the sentence will be quite plain without the commas. The
rule is that where a sentence is clear without commas they should be eliminated.
This is the advice of Fowler in his “King's English”’. Unless the commas are
really needed to a proper understanding of the passage, or unless a confusion or
misunderstanding would arise without the commas, they should not be used.
Mr. Speaker: At best they are superfluities and do not very much matter.

The question is:

“That clause 46, stand part of the Bill.” -

The motion was adopted. .

Cause 46 was added to the Bill.

Clause 47 wag added to the Bill.

Pandit Thakur Das Bhargava: Sir, I beg to move:

“That in clause 48 of the Bill, for the words ‘arbitration by an arbitrator’, the words ‘an
arbitrator who shall be’ be substituted.”

The Honourable Shri N. V. @adgil: Sir, I accept the amendment,

Mr. Speaker: The question is:

“That in clause 48 of the Bill, for the words ‘arbitration by an arbitrator’, the words 'an
arbitrator who shall be' be substituted.”

The motign was adopted.

Mr. Speaker: The question is:

""That clanse 48, as amended, stand part of the Bill."

The motion was adopted.

Clause 48, as-amended, was added to the Bill. .

Clause 49 wag added to the Bill.
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Shri K. Santhanam: Sir, I move:

“Lhat in sub-clause (6) of ciause 80 of the Bill, for the words ‘supersede the Corporation
and appoint a new Corppratmn in its place’, the words ‘remove the Chairman and the
members of the Corporation and appoint a Chairman and members in theiv places’ be

substituted.”
~ The word *‘Corporation’ has two meanings in this Bill. One is the institu-
tion itself which is permanent and/cannot be superseded or dissolved, and the
other is the executive of the Corporation. As the clause stands it does not
rfead correctly and so I move this amendment so that the continuity <of the
Corporation may not be disturbed.

Th: Honourable Shri N. V. Gadgil: Sir, I accept the amendment.

M., Speaker: The question is:

<L hat in sub-clause (6) of clause 50 of the Bill, for the words ‘supersede the Corperation
&nd appoint a new Corporation in its place’, the words ‘remove the Chairman and the
members of the Corporation and appoint a Chairman and members in their places’ be
substituted.”

The motion was adopted.

Shri K. Santhanam: Sir, I move:

“That sub-clanse (7) of clause 50 of the Bill be omitted. *

This is wholly superfluous.

The Honourable Shri N. V. Gadgil: Sir, I accept the amendment.

Mr. Speaker: The question is:,

“That sub-clause (7; of clause 50 of the Bill be omitted. ’

The motion was adopted.

Mr. Naziruddin Ahmad: Sir, I beg to move:

" “That in sub-clause (3) of clause 50 of the Bill, after the word ‘Government’, a semi-
colon Le inserted.”

Sir, I submit that up to the word ‘‘Government’’ it is practically one sen-
tence: the rest is virtually another sentence. They have been connected by
the word *‘and’’. Therefore, it seems to me that a semi-colon is required. At
any rate, a comma is almost indispensable. FElsewhere superfluious commas
have been retained, but here, where it is essential, it is omitted.

Shri Mohan Lal Saksena (U. P.: General): On a point of order, Siv. With
regard to these grammatical mistakes, could they not be referred to the drafts-
man, snd cotrections wherever required made at the third reading stage?

Mr. Speaker: That is what I havesbeen repeating. But the Honourable
Member’s contention has always been that, if he explains his point of view, it
will be helpful to the draftsman. That is why he is only speaking on the
amendments and is not pressing them. )

Mr, Naziruddin Ahmad: I had submitted these amendments in the Select
Committee, but they were not considered.

Mr. Speaker: If the Honourable Member so chooses, he can give me a iist
of his amendments in advance, giving his reasons for each, and I shall pass Phe
list on to the draftsman without the intervention of the House.

The question is:

“That clause 50, as amended, stand part of the Bill.”

The motion wag adopted.

Clause 50, as amended, was added to the Bill. .
Clause 51 was added to the Bill.

The Honourable Shri N. V. Gadgil: Sir, I beg to move:

“That for, clanse 52 of the Bill, the following be substituted :

‘52, Penalty.—Whoever contravenes the provisions of sections 17 and 18 of this Act
or any rule made thereunder shall be punished with imprisonment for a term

which may extend to six months or with fine or with both’.

Pd
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4ir, Naziruddin Ahmad: Sir, I have one suggestion to make. The words
‘of this ‘Act’’, 1 feel are absolutely redundant, on account cf the provisions of
section 8, clause (50) of the General Clauses Act. If we say ‘sections 17 and 18',
they necessarily mean sections 17 and 18 ‘of this Act.’ Similar amendments
moved by me on previous occasions-have been accepted. I, therefore, suggest
that the words ‘‘of this Aet’’ be omitted.

Dr. B. Pattabhi Sitaramayya (Madras : General): Had they been omitted the
Honotrable Member would have suggested their inclusion.

Mr, Speaker: There is some difficulty in accepting the Honourable Member’s
suggestion. ‘The clanse further on says “‘any rule made thereunder’’, which
means under the Act. 1f the words “‘of this Act’’ were to be omitted it would
mean rules made wuder those two particular sections. The question is:

“Thai for clause 52 of the Bill, the following be substituted :

‘52, Penaity.—Whoever contravenes the provisions of sections 17 and 18 of this Act
or any rulc mnade thereunder shall be punished with imprisomment for a term
* which ma: extend to six months or with fine or with both’.” .

The motion was adopted.

Mr. Naziruddin Ahmad: I am very glad to state Sir, that the word '‘punish-
ed’” hus been used in this clause and not ‘‘punishable’’ over which there was
gome difference of opinion before. The House has again reverted to the correct
woril both in the original clause and the amended one, though I had not point-
ed it out.

Mr. Speaker: It is a martter for congratulation to the Honourable Member
that his view has been aceepted at least once.

The question is:

““That clause 52, as amended, stand part of the Bill."

“The motion wus adopted.

Clause 32, as amended, was added to the Bill.
(Ciause 53 was added to the Bill.

Mr, Naziruddin Ahmad: Sir, I beg to move:
“That in clause 62, of the Bill. after the words ‘under this Aet’, the words ‘or under
any rule or regulation made thereunder’ bLe inserted.”

Sir, we have adopted the inclusion of rules made under the Act in the
amended clause 52. The word ““Act’” does not necessarily include rules made
under it. To make the raeaning of the clause clear, I would suggest the inclu-
sion of “‘rules and regulations’’ also.

.The Honourable Shri N. V. @Gadgil: 1 do not accept this amendment, Sir.

Mr, Speaker: IHules and regulations stand on different footings. While th.:
rules will be ruade by (iovernment. regulations are to be made by the Corpora-
tion with the previous sanction of the Central Government—wvide clause 59.

The question is:

-
“That, clause 54, stand part of the Bill.”
The motion was adopted.

Clause 54 was added to the Bili. .y
Clause 55 was added to the Bill.
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Shri K. Santhanam® Sir, I move:
“That in the beginning of sub-clause (2) of clause 56 of the Bill, the words ‘Save as
otherwise provided in the Act’ be inserted.”

This is needed to provide for suits and compensations und other things under
the Act.

Mr, Speaker: Amendment moved:

“That in the beginning of sub-clause (2) of clanse 56 of the Bill, the words 'Save as
otherwise provided in the Act’ be inserted.” - ’

The Honourable Shri N. V. Gadgil: I accept this.

Zdr, Naziruddin Ahmad: My Honourable friend who has moved the simend-
ment has really caught the weakness of the sub-clause, namely that this sub-
tclause is & mischievous one. There is no parallel to this sub-clause in any other
Act or Constitution. We always give protectior to officers of Government, offi-
cers who act honestly and in a bona fide mamner. But suppose the Corporation
causes a loss to a particular man. Then this clause shuts out any legal remedy.
In fact, it is under a belief that good faith always shuts out all remedies.
‘Good faith protects servants, but not employers. Action in Tort does not require
any bad faith or bad intention. TIf my dog bites someone, then without my
intention I shall be liable. If my servant as such causes a loss to anyone, al
though I do not intend it, I shall be liable. Tt is well known that in Tort that
intention or knowledge is not material. This is confirmed by English, American
and Indian law and if any authority is necessary, then I would refer the Housa
to Rumaswamy Iyer's classical book on Tort, third edition, at page 384. Bul
the point is clear that where an injury or loss is caused, then an action for Tort
wili lie. So far as individual acts are concerned, the acts of servants and other
officers, if they act in good faith for the purposes of the Corporation, they will
not be personally liable. But it is another thing to say that the Corporation
itself would not be liable. Supposing u bona fide act of the Corporation causes
some loss to somebody. Thep in that case that loss cannot be compensated
by a suit. .We are preventing individuals from coming to court for proper re-
wedies. In fact, the rights and privileges of private persons are being inter
fered with. If any loss is caused unintentionally by an individual a remedy
against him in courts is not barred. There is no provision similar to the vlause
anywhere in any other Act or law. I submit that the amendment of Mr.
Santhanam shows that he is aware of the fact that there should be some remedy
in the Act and therefore wants to guard against it. He has really found the
danger. But his amendment does not cure the defect by adding, the words
“‘Save as otherwise provided in the Act”, since the Act provides for no suits or
legal proceedings against the Corporation. His remedy will therefore be mean-
ingless. 1 therefore submit that the entire clause is mischievous, Suppose a
servant of the Government causes a loss Lo someone, although it may be hona
fide and without malice or ill-will. Will not a suit lie aguinst the Government?
Bupposing it is the Honourable Minister’s department? All that is aecessary
for the injured party is to give a notice and then inslitute a suit. Whether the
act is bona fide or not is not material in many action for Tort. I submit that
the power given by sub-elause (2), is not even enjoyed hy the Central Govern-
1nent or any other Government. A right of suit by an individusal, a subject is
guaranteed and in a matter of Tort and is not dependent upon the clement of
intention. I request the Honourable Minister to have this eluuse examined,
and as the Honourable the Law Minister is also here, he ean tlirow light on
the subject. I think even the Central Government is not immuna from a
suit even where acts are done bona fide. This is not an amendment of a draft-
ing nature .but reallv a substantial one and the sub-clanse is n very bad de-
pucture from the salutary principle. T think the matter should be carefully
examined. If is to my mind a matter of great importance.
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The jonourable Shri N. V. Gadgil: | cannot accept his view,

Mr. Speaker: He wants the Honourable Minister to take it into ronsidera-
tion.

Mr. Naziruddin Ahmad: I move:

“That sub-clause (2) of clause 56, be omitted.”

Mr, Speaker: That s a new amendment. The Honourable Member has not
given notice of it. So it would not be proper to accept it, as a new amendment ;.
because I have ulready ruled that I shall not waive notice for an amendment
unless it is substantizlly agreed to by the House.

* Mr, Nazirnddin Ahmad: I have no particular grievance about the praciice.

Mr. Speaker: The question is:

““That in the beginning of sub.clavse (2, of clause 36 of the Bill, the words ‘Bave as
stherwise provided in the Act’ be inserted.”

The motion was adopted.

Mr, Speaker: The question is:

“That clause 56, as amended, stand part of the Bill.”
The motion was adopted.

Clause 56, as amended, was added to the Bill.
(lause 57 was added to the Bill.

The Honourable Shri N. V. Gadgil: Sir, I move:

“That in clause 58 of the Bill, after part (6) the following new part (7) he added =
‘(7) the punishment for breach of any rule made under this Act’."”

Mr. Speaker: The question is:

“That in clause 58 of the Bill, after part (6} the following new part (7) be added:
“(7) the punishment for breach of any rule made under this Act’.”

I'he motion was adopted.

Mr. Speaker: There are two amendments in the name of Mr. Nazivuddin
Ahmad which are really meant for the uttention of the Draftsman. These will
be conveved to the draftsman,

The question is:

“That clause 58, as amended, stand part of the Bill.”

The motion was adopted.

Clause 58, as amended, was added to the Bill.

The Honourable Shri N. V. Gadgil: Sir, I move:

{i) “That in sub-clause (1) of clause 59 of the Bill,(for the words ‘official gazette’, the
words ‘Glacette of India’ be substituted;” and

-
(ii) “That in sub-clause (3) of clause 59 of the Bill, for the word ‘participating’ the word
‘Provincial’ be substituted.”

Mr. Speaker: Amendments moved:

(i) “That in sul-clanze {1) of clause 59 of the Bill, for the words ‘official gazette’, the
words ‘Fazette of India’ be substituted ;" and

{ii) “That in sub-clause (3) of clavse 59 of the Bill, for the werd ‘participating’ the word
‘Provincial' be substituted.”

Shri K. Santhanam: Sir, I onlv wanted to point out that in order to make
sub-clauses (1) and (8) censistent these notifications should be in all the thres
gazettes. Hven in sub-clause 1 it would be more proper, because it is essential
,that people not onlv in Delhi but in Bengal and Bihar should be informed about

them. Instead of only ‘Gazette of India. it should be by notification in the
official gazettes.” -
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Mr, Speaker: The Honourable Member wants to have it in piural ' otficial
Gazettes’’ instead of ‘‘offieial gazette’,

Shri B. Das (Orissa: General): With your permission, Sir, 1 beg to move both
my amendments to this clause.

{i) “That in sub-clause (1) of clause 59 of the Bill, the words ‘by notification m the
official Gazette’ be omitted” and

(i) “That for sub-clause (3} of clause 50 of the Bill, the following be substituted :

‘(3) All re&,u.latlona made under this section shall be published in the Gazette of India

and the official Gazettes of the Provincial Governments and shall come into

‘ force on such publication and shall also be laid on the tables of respective
Jegislatures’.”

Mr. Speaker: Amendments moved:

{i) “That in sob-clanse (1) of clanse 59 of the Bill, the words ‘by notification in the
official Gazette’, be omitted ;" and

(ii) “That for sub-clause (3) of clause 59 of the Bill, the following be substituted :

‘(3) All regulations made under this section shall be published in the Glazette of India
and the official Gazettes of the Provincial Governments and shall come into
force on such publication and shall also be laid on the tables of respective
legislatures'.”

Mr. Nazirnddin Ahmad: Sub-clause (8) refers to sub-sections (1) and (2).
The sub-clause says ‘"All regulations made under sub-sections (1) and (2)".
The amendment of Mr. Das says ‘‘this section.’”” If we accept this part of the
amendment of Mr. Das, the text would be better. It would then read * All
regulations made wunder this section'’. :

With regard to the expression Gazetie of India the General Clauses Act
says that ‘‘Official Gazette’” would mean the Gazetie of India in the case of
the Central Government, and in the cuse of a Provinee, the official Gazette of
the Province. 1 suggest that in order to make the text complete we must say
“‘in the Official Gazettes of the Central Government and the participating
Governments. "

Shri B. Das: Let me explain the amendment which I have moved. For
sometime we have been pressing on the Government and on the various Ministers
concerned that whenever rules and regulations are made under an Act they
should be laid on the table of the legislature. That principle was considered and
accepted in eonnection with the Industrial Finance Corporation Aet whick we
passed recently. I am glad that my Honourable friend the Law Minister is here.
It was unanimously agreed that-all regulations made under that Act would be
1aid on the table of the Legislature. Now we are going to have many nationalised
or semi-nationalised concerns, where we are creating corporations or authorities,
which may not fulfil the objectives that the legislators may have had. 1f all
reguls.t:ons are laid on the table of the legislature, that salutary practice will
help the serutiny of this legislature. It may be that we may ask a questidn
and then the Honourable Minister will have to lay these regulations on the table
of the House and some industrious member mav raise a diseussion about the
propriety of those regulations. Bo T think the Government should have a
uniform practice. Tf the House has legislated that all regulations under the
Industrial Finance Corporation should be placed on the table of the Hounse. T
do hope on this Damodar Valley Corporation Bill and all other future hills,
wherever the Central Government take upon themselves the power of framing
the rules and regulations, those should be laid on the table of the House, so that
tWe* House might have an opportunity to discuss them. T do feel that our
national government should have uniformity in the legis'ature. T feel diffident
before lawyer members to talk about imiformity of legiclation but when the .
principle has been conceded in one Aect, that should be the principle that should
control all future legislations. With that bbject T have tabled this® amendment.
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The Honourable Shri N. V. Gadgil: Sir, I canuot accept the amendmients.
As regards publication, the rules will be published in the Government of India
Gazette fitst and as sub-clause (8) provides all regulations made under sub-
sections (1) and (2) shall as soon as possible be published also in  the official
guzettes of the provincial governments. Ouly a little tiine will intervene between
the two publications.

Shti B. Das: Will not Government consider it desirable to have & uniform
practice in-every new legislation? Why did they accept this principle under
the Industrial Finance Corporation Bill and why do they not accept it under
this legislation? )

Mr. Speaker: That will land us in further arguinents.

* The question is:

““That ir: sub-clause (1) of clause 59 of the Bill, for the words ‘official gazette’, the words
‘Gazette of Indin’ be substituted.’

The motion was adopted.

Mr. Speaker: I shall put his next amendment. 1t says:

“That in sub-clause (3) of clause 59 of the Bill, for the word ‘participating’, the word
‘Provincial’ be substituted.”

Will it not mean all Provincial Governments throughout the whole of India ?
Is that the Tdea?

Shri T. T. Erishnamachari: *‘Purticipating Governments’ has been dgiined

in clause 2(4) as meaning all the three Governments the Central Gov-
4 p.M.  ernment and the Provincial Governments of Bihar and West Bengal.
So ‘“‘participating’” will have to go in any event.

Mr. Speaker: I was referring to the other difficulty. Ts it expected that
these rules should be published by Governments other than those of Bihar and
West Bengal ?

Shri K. Santhanam: Only by the two Provincial
definition it means that.

Shri T. T. Krishnamachari: ‘“‘Provincial Government'’ is defined
2(6). So sub-clauses (4) and (6) of clause 2 cover the position.

Mr. Speaker: The questior is:

“That in sub-clause (3) of clause 59 of the Bill, for the word ‘participating’, the word
‘Provincial’ be substituted.”

The motion was adopted.

Governments. By the

in clause

Mr. Speaker: I will now put the amendments of Mr. B. Das.
The question is:

“That in sub-clause (1) of clause 59 of the Bill, the words 'by notifiaction in the olficial
Gazette’ be omitted.”

The motion was negatived.
Mr. Speaker: The question is:

“That for sub-clause (3) of clause 59 of the Bill, as amended, the following be substituted;
‘(3) All regulations made under this section shall be published in the Gazette of India
and the official Gazettes of the Provincial Governments and shall come into
{::uu on such publication and shall also be laid on the tables of respective legis-
ures'."”
The motion was negatived.
Mr. Speaker: The question is: '
‘“I'hat clause 50, as amended, stand pam of the Bill.”

The motion was adopted. .

Jlause 59, ap amended, was added te the Bill.
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The Schedule was added to the Bill.
Clause 1 was added to the Bill.
Mr. Naziruddin Ahmad: Bir, | beg to move:

“That in the second paragraph of the Preamble to the Bill, befors the word ‘resolutions’,
the following be inserted :
‘as adapted by the India (Provisional Constitution) Order 1947'."

There is, in the Preamble, a reference to the Government of India Act, 19335,
but the Government of lndia Act does not now stand as it was. It is now
adapted by the Provisional Constitutioh Order, 1947. This expression should find
a plaee in the text in order to make the preamble absolutely accurate. I find

' in the title page of the Bill, signed by the Secretary, there is a reference to
the Government of India Act in another connection as ‘the Government of India
Act, 1935, as adapted by the India (Provisional Constitution) Order 1947. It
shows the accurscy with which the Becretary described it. It may be printed
in the proceedings, but it forms no part of the Bill. "I subniit that these words
sbould be there. I was given to understand at an earlier stage that these words
are not necessary because Section 103 which was under consideration here, was
not at all adapted by the Provisional Constitution Order. But I find it has
really been adapted. In these circumstances we should have a reference to
that Section as it stands after it has been adapted by the Provisional Constitu-

tion Order.

The Honourable Shri N. V. Gadgil: Sir, the Luaw Minister says this is not
necessary.

Mr. Speaker: In that case, I am not placing the amendment before the
House.

Mr. Naziruddin Ahmad: Then I shall move my next amendment  on
Preamble.

1 beg to moye:
“That after the second paragraph of the Preamble to the Bill, the following new para-
graph be inserted :
‘AND WHEREAR sanction of the Governor Geeneral has been obtained under sub-section
(3) of section 299 of the Government of India Act, 1935, as adapted by the
India (Provisional Constitution) Order 1947, to the introduction of the Bill, and
his recommendation to the Legislat for the consideration of the Bill has been
made under sub:section (3) o tion 37 of the said Aet;" "

I should suggest that this should be inserted a’ter the second paragraph.
In fact, under Section 299 (3) of the Government of India Act in certain classes
of legislation relating to land the previous sanction. of the Governor General
is necessary for the introduction of the Bill. Para. 2 has been inserted to siow
that proper conditions under section 103 have been satisfied. If we have the
second paragraph we should also have the third paragraph. I have an alterna-
tive amendment that if this thivd paragraph is not accepted paragraph 2 should
also be eliminated.  Paragraph 2 stands exactly on the same footing ag the
paragraph which T want to introduce. 1In fact it shows at once that. the necessary
ganction has been taken. T have in fact taken the text from the Secretary's
note at the front page of the Bill. which unfortunately is no part of the Bill.
That is why in my opinion 1t should he stated in the Bill that this condition has
‘béen satisfied. If it is argued that this need not be inserted here. then it makes
out a ease for the omission of paragraTh 2 because that stands on thesame
footiug. T! the last paragraph which T want to insert is accépted it is all right.
If it is rejected the other paragraph should also be omitted. T have tabled a
suitable amendment for that. v .
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The Honourable Shri N. V. Gadgil: The sanction hus been obtained sud un
endorsement has been made on the original Bill. Whether such an insertion
is necessary or not, 1 do not kuow, but the Honourable the Law Mirister whow
I have cousulted says that such insertion is not necessary.:

‘Mr, Speaker: 1 am told that it is ulso the consistent pxactice that the
particular recommendation is printed as an endorsement on the Bill and not
wcorporated therem,

Mr. Naziruddin Ahmad: Then I do not press it.

Mr. Speaker: The question is: )

“That the Title and the Preamble, stand part of the Bill.”

The motion was adopted.

The Title and the Preamble were added to the Bill.

Mr, Speaker: Before I call upon the Honouarble Minister, I want to make
one announcement to Honourable Members. There was & desire expressed
Mewmbers that so far as possible, there should be no meetings of the Assembly
on Saturday, 1 am not making any statement about all Saturdays, but I am
making a statement only about Saturday the 21st. The House will not be
sitting on that day and that eans on the day reserved for discussing Demands
for Grants for Railways. The Demands for Grants will be discussed on the
24th in addition to Monday the 23rd. 8o instead of Saturday the 21st, Monduy
the 28rd and Tuesday the 24th, the days for Demands for Grants for Railways
will be Friduy the 20th, Monday the 23rd and Tuesday the 24th. Honourable
Members may kindly take a note of this.

The Honourable Shri N. V. @adgil: Sir, T move:
“That the RBill, as amended, be passed."”

Mr. Speaker: Motion moved:

“That the Bill, as amended. be passed.”

The Honourable Shri N. V. Gadgil: Sir, I move:

“That the re-numbering and relettering of the cl and sub-el mtisd M
the amendments made by this Honse be carried out.”

Mr. Speaker: The question is:

“Thas the re-numbering and ve-lettering of the cl and sub-cl yaential on
the amendments made by this House be carried ont."

The motion was adopted.

Mr. Naziruddin Ahmad: Sir, I desire to express my heartfelt thanks to the
Honourable Minister for initiating the Bill and earrying it through.

[At this stuge Mr. Speaker vacated the Chair, which was then oceupied by
Pandit Thalur Das Bhargava (one of the Panel of Chairmen) 1

T suggested certain amendments. Some have been accepted in the Select
Committee and also here, though others have not been accepted. For that also
I am personally grateful. I only desire that at the Select Committee stage
more care showdd be taken to free Bills from mere clerical errors. I suggest
that instead of forcing a Member to move drafting amendments. and then
blaming him for it, the better course would be to remove those drafting defects
beforehand so that the attention of Honourable Members may be +directed
towards fnore important points. The reason why I have moved some drafting
samendments was that T found there was a large number of mistakes. Bush
errors and mistakes never happend before. That is the reason for my appearig
before the House several times in connection with those amendments. T am
erateful to the Fonourable Minister for h¥ kind references to me and 1 submiv
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shat whatever 1 have said was in the dischar ge of a duty not meant personally

to him. 1 know that his heart is with us and 1 believe that he will give the

people of Burdwan und West Bengal something for which they will remaiu

grateful to him.

Proi. N. G. Ranga: Sir, I wish to congratulate the Honourable Minister for
not only having svecessfully piloted this Bill to this stage but also for having
had the good fowtune to introduce this Bill in this House, Sir, this Bill when
it becomes an  Aet, will usher inm s mew era in the economic
and social development of our country. There are many. friends who
are rather frightened of the idea of nationalization or socialization: but even
these friends will certainly have the least ypossible objection to the .social
reorganizntion of our country on lines which are generally owtlined in this Bill.

There are many areas, 8iv, which are undeveloped in our country like the Santhal .

Parganas, the Assam Hills, and Rayalasima in my own provinee which today
peed very great development, and their development is not to be-in watersight
compartments, in one small section of economic development or social develop-
ment or any such thing at all. They need all round development and they need
local attention to be paid to all their needs. And if their developmens is to be
achieved on right and healthy lines, then some such authority as this, which is
expected to specialize in their special development, will have to-be created.
Therefore T sincerely hope that thisz anthority when it ecomes into existence will
begin to work in a dynamic manner and achieve quick results within the next
four or five vears so that it will lead the way to the foundation or the formation
of similar authorities in various other areas. T have in parficular in mind parts
of pur own country known as the ageney areas or hilly tracts or the excluded
areas which till mow have been very mueh neglected. We have vast forest
wealth there, economic and social resources vet to be developed, the tribal
neople in an undeveloped condition, and wany of the plains people going over
there and playing havee with their own social economy and creating any amount
of trouble for them. There are mineral resources, hvdro-electric resources too.

and manv other resources which have not vet been planned and explored and..

in regard to which plans have vet to he made. These areas cannot he exploited
and developed juat as well iy any provincial government or the Cenfral Govern-
ment taking direct responsibilitv for their development, and we have seen also
the evilz of such direct responsibility from governmental sources because of the
naor hnman quality that we have been able to develop through our own services.
There is also a very great need for training and developing social civil service
and we ean develop it only when we organize these authorities, give them an
opportunity of gaining experience, and thereafter making themerelves available
fo the state so that the state mav venture upon various other bigger nationalization
projeets,  Therefore. Sir, T sincerely hope that the Honourable Minister will
g0 ahead with this method of approach and will try to come forwagd with
cimilar proposals for all these various other projééts—chiefiv the Machkund
project, the Ramapadasagar project. the Sangameswar project and various
other projects that he has in store and T can assure him that thizs House will
he onlv too glad to give him everv possible enconragement as well ar assistanoce
and co-operation in seeing that these authorities are brought mbn existence and.
are helped to hovin to work at the earliest possible opportunity.
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(Bnglish translation of the above speech.)

Giani Gurmukh Singh Musafar (East Punjab: Sikh): Mr. Speaker. The
Damodar Valley Corporation Biil is going to be passed. ln this connection,
in a few words, 1 would like to congratulate the Honourable Minister who has
prepared this Bill with great labour.

The word ‘Damodar’ is made of two words ‘Dam’ and ‘Udar’. ‘Dam’ means
a rope and ‘Udar’ means a belly. Here ‘rassi’ (dam) means ‘Lakshmi’ i.e. the
whole word means ‘that which has "Lakshmi® in its belly’. 1 wish this Bill
which has beeu given such a name as ‘Damodar’ may prove true to its name,
and its work may be as great as its name. 1 mean to say that it may produge
so much wealth in our country that this country may become prosperous. To
make the Bill a success it is therefore necessary to adopt sueh measures whicn
sre useful to all i.e., we should have equality. As a matter of fact I think the
Bill will prove true to its name if it is worked with ‘unification’. In a short period
our peasants thatched huts will be transformed into cemented buildings and his
bullock carts will be replaced by motor vehicles. .

In ‘this connection I must say one thing: that to make the Bill successful not
only the co-ordination of the artisan and the engineer will be sufficient but also
efforts will be required to raise the artisan’'s standard of living. It will be of no
use if ~ar toiling labourers simply go on with their drudgery while engineers
witk #ag salaries go on making maps sitting comfortably in their chairs. It can
only be useful if there be an equal standard and ‘unification” in the services. I
mean that efforts to raise labourers’ standard of living he made. This is possible
only if the view point of those who are entrusted with this work be such that
they perform their duties with the idea that the standard of living of the labourers
workinig under them at this work and also of those sharing work undér them
at other places of development has got to be raised. It is very esseatial.

Bide by side with this matter in working the Bill. it is also necesgary that
a commitee be formed which may consider how the standar? of the prople can
be raised and they may also see that there is no corruption. If they find any
corruption, they should nip the evil in the bud, and should cxercise a check on
corruption from its very beginning.

With these words I again heartily congratulate the Honourable Minister
If such like developments were made in our country then our Government will
earn a good name and our country will prosper.

Sl T - e W, § PR & AW dfnies ST
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UF AT FY AT AL qaT 6 GUSA T B A F, g0 A QAT
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1€ 3R W TET F TEHT AT E SR & T S FT AT AH T
a1 # A4y wEreT § 98 Fraw e sT AgaT § R a8 e w
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(English translation of the above speech).

Ch. Ranbir Singh: (East Punjab: General): Mr. Chairman, Sir, as 1 farmer |
wish to express inv gratitude to the Cabinet Ministers and particularly to the
Minister who has introduced this Bill which murks the beginning of a new era
in India. But along with that I cannot help saying one thing. It is this.
During the British rule in this country, the Unionist Party in our province had
been using the name of Bhakra Dam for ten to fifteen years. {By means of this
glogan the party had been able to secure the votes of the people. 1 would, there-
fote, like to say to the Honourable Minister that:he should complete this work
as soon as he can so that the opposition gets no opportunity of saving that this
is simply a stunt created by the Congress Party %o secure votes in the elections.

One thing more T would like to bring to the notice of the Honourable Minister.
It is this. There is a country proverb which says that the lamp burms to give
light to otheérs but it fails to dispel the darkness round its base. What I mean
to sav iz that the country has witneesed a chapge; from slaves we have become
freemen. There was a time when we used to read in the light of oil lamps:
today we have incandescent bulbs, Today, ‘therefore, when the ofl lamp has
been replaced by the incandescent bulh, there should be no shadow under the
lamp. The shadow ought to be above it and not under it. But it iz otherwise
even upto his time. There is light above the lamp and ¢he shadow under it..
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[Ch. Raubir Singh] :

I mean that we are living on the banks of the Jamuuna. The condition of the
Jamuna Valley is not different from that of the Damodar Vulley. The Jamuna
dows by our city, but at a distauce of just five wiles from here you will find
the sumne state of affairs us you have perhaps in Bengal and Bihar. There ure
iong stretches of land where fruits and vegetables cun be grown; but these
places lie barren. Every vear the farmers have to suffer loss of lakhs of rupecs
due to floods. Moreover, I want to draw the attention of the Honourabic
Minister to this fact that this will also benefit the rural ureas of the U.P. and
the Punjab. This is, therefore, not a inatter of one province; and the reform
of this valley cannot be uudertaken by u provincial Government. 1t cau be
done only by the Central Government.

The object of my speech therefore is to call upon the Honourable Minister
to bring before the House, without any delay, u Bill called. ‘The Jamuua
Valley Corporation’. Without saying anything more I once again express my
thanks to the Honourable the Minister and resume my seat with the hope that
this Bill will be immediately put into practipe and that soon we will see all the
farmers of thiz country in a state of prosperity.
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. + (English translation of the above speech).

Shri Bamnarayan Singh: (Bihar: Geperal): 1 have already congratulate
my friend Honourable Shri Gadgil on this Bill and have also expressed my joy
over it. 1 need not, therefore, repeat it. But 1 do congratulate him once ngaix
for the dexterity he has exhibited in debating this Bill. I thank him very much
for it. 1 also share with others the hope that this work will prove beneficial not
merely for Chhota Nagpur but a big work for the whole of India. The greaimess
and expertness of the Minister lies only in the successful completion of this
gigantic task. lt should be completed without delay. May our hopes for put-
ting an .end to the ditficulties of the people bear fruit and may it be done in
such an honest way that under this Government, under Shri Gadgil, the
question of corruption does not urise at all. We must spare no pain for avoiding
corruption. ’

I also congratulate my friend, Shri Naziruddin, whe has striven bard to point
out the minor mistakes of comas, full stops and semi colons. He strains his
nerves so that not even an ordinary ervor is left in this Bill. I have to say
to the draftsmen of the Department that they are very able men; they must see
that the Bill is free from the slightest tlaw. That alone will deserve them
praise. 1f that is not so 1 will say that their salaries should be reduced and
the amount of cut in their sularies should be p#id to Shri Naziruddin.

1 resume my seat with these words and congratulations to Shri Gadgil once
again. I hope this work will be completed successfully, skillfully and quickly.

8hri B. Das: Sir, [ would welcome it if the Honourable Minister would take
the House into his confidence and state how he is going to give effect at a very
early date to this piece of legislation which this House has confided in him. This
morning, 1 read in the puper that Dr. Sudhir S8en, who was Economic Adviser
#1 Mogeow has heen flown to New ¥ork to study the management of the T.V. A.
so that he ean be muade a functionary of this Corporation. That is a piece of
very good work which the Honourable. Minister has done and I congratulate him
for that. 1 hope ke will appoint other people immediately under this Act and
arrange similar facilities for themn. so that those who are in charge of this
Corporation have some knowledge of similar concerns in U.8.A. and also in
U.8.8.R. 1 do hope that Dr. Sen in his economic studies of Soviet conditions
did look into the methods and systems of the organisation which did similar
womk in Russia, where the Duieper Valley Dom that was destroved by the
Germans during the War was restored within the minimum time.

1 am always afraid of Corporations. Authorities and Boards. I do not like
institutions like that which may become perfect autocracies and may not fune-
tion properlv. We have only two davs ago heard the speech of the Honoeurable
the Railway Minister who gave a certificate about the good conducs of all railway
emplovees 4nd wanted us to believe that there is nothing wrong in the kingdom
of Denmark the Railway Administrution today. My Honourshe friend, the
Minister for Works, Mines and Power is too familiar with our views about that
body—the Railway Board—for me to remind him. I do hope he will apply his
mind not .in the old Departinental way, the  hureaucratic way of
retting enmeshed in various Departments and officials, but take such aection
as will enable us within a vear or two to reap the resultd of the working of the
Damodar Valley Corporation, and enjov the fruits, even what my HonguraMle
friend Prof. Ranga is anticipating in the line of socialisation.
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*[Shri B. Das].

Bir, those who talk of sociulisation and nationalisation, let them satisfv
themselves by the interpretation they have put whether this is a socialist
_gonecern or not. | interpret it as a State controlled and state financed institution
‘which will try to develop and bring prosperity and better conditions of living for
fifty lakhs of people which my Honourable friend Mr. Gadgil seid the other day
this Corporation would benefit. At the same time, I believe that what the
Honourable the Prime Minister spoke to us only yesterday is worthy of rememb-
range, namely, that nationalisution or socialisation is not the kind of slogan
_which. the nation should put before itself. but rather the problem of *‘produe-
tion". 1 do hope that the Damodar Valley Corporation will think of production
and think of it not in the matter of spending money alone for the next seven
or ten years, but of planning it in such a way that it will bring immediate
results for the nation.

Bir, once again I felicitabe the Honourable Minister. I do felicitate him
and T also felicitate this House, because for once in the history of this
Legislature we have established a Corporation that will benefit the teeming

* millions and which has no ulterior motive behind it.

Pandit Lakshmi Kanta Maitra: Mr. Chairman, Sir, I find it difficult to resist
the temptation of congratulating my Honourable friend and -old colleague,
Mr. Gadgil. The Bill that we have enacted into law today will mark a milestone
in the path of economic progress and 1 am sure that when the future history
of th's period will come to be written, the Damodar Valley Corporation, when
it fructifies, will occupy a very important place and the eredit for it will go to
my esteemed friend and colleagne Mr. Gadgil. As I was trying to explain to
the House a few, minutes augo. this Damodar Valley Project has got very
- far reaching consequences in the field of economie reconstruetion in this country.
I do really feel that if this project. which is estimated to cost near about 60
erores of rupees, could really he brought into operation on the lines suggested
in this Act. we will go a long wayv towards solving the most terrible and
pressing of all problems of India today, namely, the food shortage. T am cons.
tantly bothered about this food shortage of India, not only because that threatens
to be the one problem in India for the next:few vears, but because, coming. as
T do, from the Province of Bengal and having had a taste of what famine
means, T view with terrer the implications of food shortage. We have got to
renlize that along with vast territories, our huge food resources also, have passed
out of our hands and the vast food potential is not now within our reach though
the vast industrial potential is with us. At the same time when I think of four

millions of souls that are born in India every vear to be fed, Mr. Chairman I
feel staggered at the problem of food produt:tion. Every yvear. we are spending
over 100 crores for import of Food Stuffs and that whole amount i misspent is
the sense that it vields no return. Tf 100 crores spent on this scheme could brina
smiles in place of tears, could convert arid waste into a mantle of green and
it in place of darkness it could bring in light. as we all hope it will, then, T am
sure. future generations would not only bless the Honourable Minister Shri N. V.
“Gadgil. -but also bless this House for having given itz imstinted sunmport to o
measure designed to alleviate the miseries of a teeming milliong in this conntrv,
Considered from this point of view, T think my Honourable friend Mr. Gadeil
can legitimately be prond of an achievement. T know for mvself with what
earnestness and zeal he set about his task,  When he was replvine to my
Honourable friend Mr. Naziruddin Ahmad, who was incessantly pleading for
sympathy and svmpaths and svmnathy, he wanted to remind him that within
4 few hours of hic assumption of office, he set his hands firmly to this tesk’  Ves

e did. T ean testify to that. But mav T appeal to him that with the charae-

ristie tenacity of a Mahratta, he would pursue this plan to  full froition. 1
know the tremendous difficulties that He in his way; there is shortage of technicnl
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personal and particularly the type of personnel which can do this kind of job,
which is absolutely new, unheard of and unknown in this country. Here the
most competent and distinguished Engineer is bound to quail before the magni-
tude of this task. But 1 would suggest to him that in the initial stage, it would

_ perhaps be advisable to bring eminent engineers from America, a few of them,
so that under their direct supervision our engineers may have specialised. train-
ing in this respect. For as I was telling, this is not only going to be the pioneer
scheme, but the pilot schenie for the future. On its success or failure depends
‘the future of all such schemes, be it Hirakud Project or Ramapadasagar Project.
There are the limiting factors of shortage of scientific personnel, equipments,
materials, these are terrible obstacles, but I know the will and determination of
my Honourable friend Mr. Gadgil will see them through. At the moment all
we can do is to wish him success in his mission and God speed in his work.

The Honourable Shri N. V. Gadgil: Sir, I am extremely grateful to the
Honourable Members for the appreciative speeches they have made. It would
be unfair on my part if I were to annex all this praise 1n its entirety to myself.
I shovld very much like to tell the House that in this enterprise, 1 have got
two esteemed partners, one my Honourable colleague and my old friend,
Dr. Ambedkar. It was he who initiated this scheme and it was my Honourable
triend and colleague, Mr. Bhabha who continued the effort. Apart from these
two Honourable Members, as 1 said the day before jyesterday, innumerable
officials of the Ministry have been working at this Project and on the drafting
of this particular Bill. - So it is only fair and proper that I should share all this
on their behalf and only to some extent on my own: behalf.

In the course of the debate, Sir, I had an occasion to remark something
about grammar. Although it was a sort of humourous remark, I find that it was
not so understood. The very fact that I accepted a number of amendments of my
Honourable friend, Mr. Naziruddin Ahmad conelusively proves that I have great
regard for grammar also. Coming as I do from the family of grammarians, I
bave always believed what the Sanskrit Pandit has said:

UF: TeE: qEE A G TGFT 0 @ S $19 5egF wafa | gf
STHU AW WA )

One word well understood, well used, entitles a person to a place in heaven.
That is the opinion of the grammarians.

So it was not in any disparagement of grammar that I made that remark,
for I do believe that just as discipline is necessary for life, grammar is necessary
for language. I am grateful to Mr. Naziruddin Ahmad for helping us all in
making the Bill as perfect as it is possible for us mortals to mske. I am also
grateful to various other members who took great pains in sending amendments
and also thankful to them for showing great restraint in not moving them.

I am also grateful to one of my Honourable friends Mr. Krishnamachari bub
for whose constant presence I am sure I would have found myself in utter confu-
sion in some of the grammatical amendments of .my esteemed friend
Mr. Naziruddin Ahmad. Sir, I am particularly grateful fo my Honourable friends
Mr. Dss and Pandit Maitra because all of us have been in this House since
1985, and we have been constantly chafing under a sense of frustration that
here we are most of us decidedly capable of doing something constructive, some-
thing magnificent, something that will redound to the glory of this country, and
yet no opportunity was given to us in so far as this particular House was con-
cerned. And yeb if, as has been suggested by my Hongurable friend Pandit
‘Maitra, today is a day for which I should feel proud, I am sure that feeling
and sentiment is equa.]fy shared by himeand also by my young friend who is the
Chief Whip now and who has been my friend all along these fifteen yeers.
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[Shri Ni. V. Gadgil.]
cannot forget my Honourable friend Prof. Ranga who has always been of help
on occasions when his help was greatly needed and would always rush in unmind-
tul of the consequences. That is the great thing about him.

Sir, I do not want to detain the House but I honestly feel that this, measure
is the first of its kind in the right direction of eliminating poverty in this
country, which is really our fundamental problem. Having earned self-
government, the emphasis is now on good government; and the test of good
government is that people must have sufficient food, sufficient clothes and
faith that justice will be done under Government. That is the test whereby
this Government is going to guide its conduct, and the first test—that of
providing sufficient food is the one which underlies the measure just placed
on the statute-book. I do feel, Sir, that as a result of this not only will pros-
perity dawn on the provinces of Bihar and Bengal but, as I have often said,
prosperity is infectious and it will spread from the waters of the Hooghly and
the Damodar to all quarters of this great land, and that in the not distant future
we will make our land as noble and as worthy as we have described in our
national anthem: ) ' ’

= T A= . m .
“Sujaldm suphaldm Shashyashydmalign’ .
Mr. Chairman: The question is:
“That the Bill, as amended, be passed.”
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thursday, the 19th
February. 1948.
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